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15.15 bl'S. 

CHIT FUNDS BILL-Contd. 

MR. CHAIRMAN Now we take up 
further consideration of the follow-
ing motion moved by Shri Janardhana 
Poojary on the 15th July, 1982 .. 

namely: 

"That the Bill to provide for the 
regulation of chit funds and for 
matters connected therewith, as 
r eported by the Select Committee, 
b taken into consideration." 

Mr. Bhiku Ram Jain may please 
continue his speech. He had already 
taken one minute. 

SHRI BHIKU RAM JAIN ( Chandni " 
Chowk): No, Sir, I had just started, 
and h ad taken only one second. 

I  had said that  I stood up to wel-
come the Bill. This Chit Fund busi-
ness· was banned in 1978, because it 
was alleged . then that there used to be 
a lot of cheating . of the ordinary 
people ;  and those  people who have 
been termed here as Foremen .... 
(Interruptions) 

SHRI KRISHNA KUMAR GOYAL 
(Kota): The chit business which was 
banned in HJ78 was the Prize Chit ,. 
Fund. 

SHRI BHIKU RAM JAIN: I am 
sorry ; I thought this  w as  p art of the 
same thing.  Nevertheless, this Bill 
which has come today ... (Interrup-
tions ) 

SHRI SOMNATH CHATTER.JEE 
(Jada  pur):: This also i conne"'tc<l 
with capital 'C'-cheat. 

SHRI BHIKU RAM JAIN: Tt is 
only about chit. 

MR. CHAIRMAN: The spelling is: 
chit. Not a different spelling. 

SHRI BHIKU RAM JAIN: Some 
such tranactions w ere taking place . 
earlier w hich would not be beneficial 
to the ordinary subscribers and as 
such it was thought and it has now 
b een translated to this Bill that such 
cheating may not take place when this 
chit business takes place. I under-
::itand that this indigenous system has 
been i n vogue in this country for the 

last almost 150 years; and if I am not 
incorrect, it was started in the South 

by the agriculturists friends who. 
would pool their grain stock and in+ · 
times of need would take advantage 
of that; and then everybody would be 
henefited that w ay. 
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Unfortunately as Mr. Somnath 
Chatterjee that day said and it was 
also said by Mr. Jagpal that it may· 
not channelise black-money to become 
white; and that is how my two friends 
had termed it to be something which 
would help those people who have 
black money and would be able to 
convert it into white. I tried to go 
through the Bill and I have found 
that sufficient safeguard has been 
made under which subscribers may 
• not fall victims of some such persons 
who may cheat them and at the same 
> time it has not been permitted that 
such persons who wanted to convert 
their black money into white may 
have a chance to do so. Why? Be-
cause all the money received by the 
}tµroposed companies, whether they are 
firms or incorporated companies, 
would be properly accounted for. 
receipts would be issued; money would 
be deposited in the banks; the accounts 
would be properly audited so that the 
income tax authorities would also have 
a 6ay in the matter. Like any other 
company, if somebody has to deposit 
black money the so-called black-
money-I am using the word 'so-
di:illed', because untk>rtunately, what 
has happened in this country is that 
everything that relates to finance is 
sometimes linked with black-money, 
it may be a parallel economy or black· 

· money. But I feel that all this is 
happening because of some stringent 
•measures, to such an extent that some-
times the transactions are not possible, 
and we are not taking care of it, we 
· are not taking account of it that this 
money which is ·a parallel economy 
would be converted into regular white 
money, if the legal systems are not as 
.c;tringent. I will quote an example, 
In the Income-tax there are about 40 
lakh persons who are taxed and l 
would say that one family has 4-1' 
such assessees on an average. There. 
fore, only ten lakh families are taxed 
Over and above that, hardly about 
2 lakh families are taxed for Wealth 
'ax. The money that is, earned by 
all the rest is not taxed and may be 
~r ed aS' black money. We have not 
fried to tape that, we are talking of 

those people who are paying income 
tax and wealth tax, and we are not 
taking care as to how the black-money 
generates and, therefore. we call it' 
black-money, although I would like 
to call it--:rather more conveniently 
for all of us to be called-as parallel 
economy. We have got to think in 
terms of how the parallel economy 
generates or whether it is because of 
the certain legislations that we have 
passed and whether by calling it a 
parallel economy we are happy, be-
cause the learned Finance Minister 
has said that the parallel economy is 
almost as much as the regular eco-
nomy of the country i.e., the Ex-
chequer's money in circulation. But 
we only talk of it; we do not take 
any interest in it. Therefore, I wish 
to take this advantage by saying that 
the parallel economy or the black. 
money probably will have nothing to 
do with this Bill, because the restric-
tion is that the maximum period that 
has been allowed is 5 years in this 
Bill-unless and until some extra 
reasons are there by which it may go 
upto 10 years; and in five years, that 
is 60 months, you could have 60 mem-
bers if you c~ c a e it correctly. 

There is another safeguard. Any 
individual who wants to have a com· 
pany or a firm having this chit busi-
ness or if he is an individual he could 
not have any business or any invest-
ment of not more than Rs. 25,000. 
Likewise a company cannot go beyond 
Rs. l akh and the transaction could 
not go beyond ten times. Unless we 
encourage some such things and un· 
less we are able to plug all the loop-
holes that can arise,-after all, the 
Bills or the Acts are passed to flnd 
out as to how we cnn see that the 
transactions are a o ~ e  ~ ~~ 
regular way and the people are not 
cheated. But 1! we take everything 
lightly particularly in which pecple 

are likely to be cheated and we do 
nothing, then the cheating would be 
more as has been done by ·these chit 
fund companies hithertofore. 

My respectful submission would be 
that this Bill which has been brought 
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forward would probably satisfy the 
needs of the poor people, particularJy 
the rural people. 

I wish my friend ·shri Jagpal Singh 
would have been present here. This 
Bill is for the artisan, it is for the 
craftsman, it is for the unemployed, 
it is for the poo'r people who can con-
tribute a small amount of Rs. 100, or 
Rs. 1,000 or a maximum of Rs. 10,000 
and recover easily some money, for 
the starting of a small business, cot-
tage industry or business or some 
small industry. To cite an example, 
suppose there are 60 members. They 
contribute Rs. 1,000 each. Out of that 
Rs. 60,000 anybody can get Rs. 60,000 
in the first bid. An embargo has been 
made on auctions that not more than 
30 per cent discount will be allowed 
in these cases. So, the maximum of 
Rs. 18.00CI can be reduced out of that 
amount •md the man can gE;t the rest 
of the money and he can utilise the 
amount of Rs. 60,000. To utilise that 
Rs. 60,000, suppose he was to get that 
money from a bank the bank rate will 
be on the average 15 per cent for a 
small industry and for large scale 
industry it is 21 per cent. That mean 
for five years he would be paying 30 
per cent, i.e. 6 per cent per year, and 
he would be getting that benefit and . 
the last man also will also get that 
benefit. Therefore, this is a coopera-
tive type of working and the coopera-
tive type of working would help a 
poor artisan, a poor craftsman. They 
are doing the work done by a bank. 
Some friend has suggested that this 
business should be done by the banks. 
I would only like to submit to him, 
through you, Mr. Chairman, that the 
advantage then goes to the bank. It 
has been said that Rs. 5,000 can be 
easily got by anybody from a bank 
against a personal guarantee bond but 
it i'I not so and hence poor people do 
not get loans. Interrwptions) 

SHRY SOMN ATH CHATTERJEE: 
ThP.n Ii.et the banks go; let everybody 
go to the chit funds. 

SHRI BHIKU RAM JAIN: I do not • 
. know; because what is happening is, 
people are going in for chits. 

SHRI SOMNATH CHATTERJEE: 
Mr . Chairman, the chit funds are 
carrying on the business in a manner 
which requires strict regulation and 
restrictions. That has been accepted. 
Otherwise this Bill would not have 
come. The Banking Commission has 
said. that, the Raj Committee has said 
it. The question is in our country, as 
we have seen, unfortunately regula-
tions do not help. Therefore, I say, 
cut at the root. If this propensity is 
still there in the people of saving 
money let it be done through a bank. 
They will have their propensity satis- ~ 
fied by investing the money in this. 

SHRI BHIKU RAM JAIN: Mr. 
Chatterjee is very right when he said 
that in this country unfortunately the 
implementation of the laws is not as 
good as we expect them to be. Agreed. 
But is this is the way we implement 
the laws? And should we leave it at 
that .... (Interruptions) And why 
should then w e penalise the people 
for it? This is happenin g for the last 
150 ·years. 

" 

Therefore, my request in this con-
nection would be, if there is any 
lacuna anywhere in the Bill, let us 
plug it here. But let us not put it off 
because we are not able to ·plug it. 
Jf we do away with the Bill let us 
not (Interruptions) As I was submit- · 
ting, in my calculation, a small man 
can by paying Rs. 1,000 get Rs. 50,000 
to start a business. A small man can 
get 45,000 or 40,000 or 30,000 to start 
a business. The intention of the bil1 
is that the bank need not be approach-
ed; the man running the company 
can earn Rs. 5,000. Even if he has to 
keep all the money in the bank, he 
can spend not more than five per cent. 
He cannot run away because he 
deposits 100 per cent security. Then 
I am sorry to say, we wi11 have to 
disband all the ·Acts where there are 
lacunae. There are lacunae in the 
Income-tax Act. A'?t you rightly said, 
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there is a lot of black money, parallel 
economy to the extent of real eco-
nomy. If there is a parallel economy 
should we do aw&y with the Income-
Tax Act? De we do away with the 
Sales Tax Act which is the mother of 
all black money in the country? 
Ninety to SO per ·cent of the tax is 
going into the pockets of the industry. 
A trader in Bengal or Punjab, earn 
one per cent or 2 per cent, but he has 
to pay 10 per cent as sales tax. This 
• is absolutely unreal and the Govern-
ment is happy to recover it only from 

) the honest traders, the others not 
paying. Businessmen do not. pay even 
one per cent or two per cent of the 
income because of Sales Tax. (Inter-
niptions) . 

SHRI SOMNATH CHATTERJEE: 
·They are passing it on to consumers. 

SHRI BHIKU RAM JAIN: They 
are not passing it on· to the consumers. 
(Interruptions) 

MR. CHAIRMAN: If I have been 
able to understand correctly the hon. 
Member vvan' s to say that people with 
black-money, because of certain pre-
cautions taken in the Bill, will not 
have any scope to convert their black_ 
money into white money. That is 
what he is deriving at. 

SHRI · SOMNATH CHATTERJEE: 
He does not recognise existence of 
black-money. He says, pa.rallcl 
· economy. 

SHRI BHIKU RAM JAIN: This is a 
question of terminology.· This iE; a 
related term. 

SHRI SOMNATH CHATTERJEE: 
We can say grey money. 

· · :sHRL BHIKU RAM· JAIN: .. You, ~a  
all· :it ~  ~ ~h~ e er nan1e ,you -like. 
But I hav.e. ~~d this word ·becall.$e day 
in and day .out we have ~e  talkirig 
about ac~ o e  ·but-we )laye e ~r 
suggested as to what We . want to do 

~h that black-money and how we 
can solve the problem. The problem 
lies at those places where the black-
money is generated and we are not 
tapping it. If we know that black-
money is there, somebody must sug-
gest remedy. My two learned friends 
have not e ~ed anything. 

DR. SUBRAMANIAM SWAMY 
(Bombay-North East): You would not 
implement it because in that case, 
you will lose all your black-money. 

SHRI BHIKU RAM JAIN: We will 
include you also. 

MR. CHAIRMAN: Whom do you 
want to include? . . . Dr. Swamy? 

SHRI SOMNATH CHATTE.RJEE: 
Please appoint a committee which 
shall go into Dr. Swamy's and 
Mr. Bhiku Ram Jain's black money. 

DR SUBRAMANIAM SWAMY: 
What about money coming from Rus-
sia? 

SHRI BH!KU RAM JAIN: That is 
your money. But you can call it 
black money if it is coming unautho-
risedly. We are not talking of that 
money, his money or my money. l 
am talking of such money which is 
not tapped by the Government into 
tax. 

MR. CHAIRMAN: Why do You take 
the remarks so seriously? 

SHRI BHIKU RAM JAIN: I have 
taken the remarks with the same 
seriousness in which they have been 
made. 

SHRI SOMNATH CHATTERJEE: 
That is why I said: kill these chit 
fund_ co cer ~  

MR. CHAIRM-AN: He means some-
thing_ else. 

·-SHR!: BHIKU RAM JAIN:. He wants 
. to kill this oo~e because he is feeling 
that it may not lay the golden eggs. 
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After going through the various 

~ a e  of this Bill, I submit that there 
is no possibility of converting black-
money. ~o white money. If it is 
done, it w1ll be in connivance with 
political people like me or them or 
officers. Unless there is a collabora· 
tion. among the trio, it may not be 
possible to do it. If we decide tomor-
row that there should notr be any 
black-money in the country, I am 
suree we can solve the problem pro-
vided the political people share a 
will ... 

MR. CHAIRMAN: You mean the 
Members of this House? 

SHRr BHIKU RAM JA!N: Maybe 
they are included. but others also. 
SHRI SOMNATH CHATTERJEE: 
They solve the problem by sayin?: that 
there is no black-money. 

SHRI BHIKU RAM JAIN: There· 
fore, this is a Bill which would be 
helpful to the poorer people, the peas-
ants, the artisans, the craftsmen and 
generally those who contribute to the 
chit funds. I feel that this is a good 
legislation and I welcome i  . 

I have suggested a few amendments. 
You want the chit fund company to 
deposit the money before it is born 
You will not allow them to collect 
money, but still you want them to pay 
the money. Where will the money 
come from? Are you not creating 
another black-money here? There-
fore, be reasonable and saY that they 
will not be allowed to function unless 
they deposit the money but that will 
be only after they have been ce ce ~ 

to do that. 

For instance, take clause 20(1). 1 
would request the hon. Finance Minis. 
ter to see that there is some reason· 
ableness in it. Suppose a company 

comes up with a capital of, say, Rs. 1 
lakh. 'l ou want it to pay Rs. 1 lakh 
at the .time of application, when he 
has no-t collected money from any-
where· ~ e  When he has not collect-

ed money from the subscribers, when • 
he cannot collect it from .the subscri-
bers, where is it to come from? That 
means underhand dealing. There-T 
fore, I am requesting him to examine 
he ~er it is reasonable to ask him to 
deposit that money before granting 
him a licence and before he commen--
ces his business. 

Then, the penalties are some times 
too harsh. Let; not an honest man be 
made to suffer or penalised for trivial • 
or technical reasons. 01 course a 
person who has committed a serious 
offence should not be allowed to go 
scotfree. But, let not this power 
remain in the hands of the inspector 
In that case, he o~ d go to the fore.,,..: 
man and threaten him ''I will get you 
under this or that section, unless you 
pay me money". And when he does 
give the money to the inspector he 
recovers it from somewhere else. ' So, 
you have to frame the clause in such 
a manner that there is no possibility 
of anybody taking undue advantage 
of it. WhHe there should be penalty ... 
for those people who .are really quilty. · 
for technical or trivial reasons like 
putting a comma here, or not putting 
comma lhere, one should not be penal-
ised. Let there be no penalty for 
honest people, who ha.ve been doing 
honest business, merely because they 
failed to maintain the a~co  in the 
proper manner, or failed to satisfy 
one or two officers for obvious rea-
sons. 

Thirdly, it has been provided that. 
the penalty will be imposed on the 
foreman on the advice of some junior 
officer in the same department. We 
have seen how this power is exercised 
by the officers in the various other 
. departments. Therefore, if somebody 
hns to appeal against the penalty, it 
has to be to an authority who can 
;view it from the judicial point of 
view. If the last appeal lies to a dis-
trict magistrate or superior judicial 
authority, things will be viewed in t. 
proper perspective. Otherwise I am 

' afraid, corruption will be there, as ls 
now, existing in the income-tax, ea~ 

Ith-tax and other departments. 
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''I am of the ·v-iew that the pro-
posed legisla tion is not going to 
check, control or  regulate the mis-
use of the chit business. Cases or 
creating, embezzlement and m isap-
propriation will be more and fre-
quent after the commencement 01 

the proposed law. Legalised chits 
would b e safer way to convert the 
black money into whil . 

I am totally against the ch ~ ac' tv1-
ties and as such against the propos-
ed legislation.' 
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Report of the Banking Commisslon, 
1972, page 426 para 17.37 

"There are alternative schemes in_ 
troducetl by various financial insti-
tu':ions, which are superior to chit 
fund scheme, e.g., Recurring Depo-
~ , Monthly Income Deposit Sche-
me, Insurance linked Deposit sche-
me, Small Savings, Provident Fund, 
Insurance.'' 

\Tlfro rr ~ ~  it ~ ~ t 
f<fi ~ o  ~ ~~ ~ * c ~ m 
~r r~ ~ ~,~ 

B- 11~ 'flff ~ ~ ~, ~ 

3icn.: m q<tl' w ~ : 
o ~er reason for the populari-

ty of chit funds can be traced to 
long standing social habits and the 

gaming element in the scheme 

which perhaps provides an added 
a ra~ o  to some subscribers." 

<ti ifl QI Pi ~ Cfl'Qf ~ f.fi" ~ IJ1l 
~ ~ ~ ~, ~ ~ w <f.Tf 
mq.:rr ~~ ~  ~ ~~~ Cffj.· 

~~  ~ ~~  ~~ ~ 
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~~  ~ ~ ~ ~ CffT ~  Cfi1" 

0/1-;fi\Jf CfiOO ~r ~  ~ ~r1 Cfl1' ~ 

~ ~ m il m ~  ~ ftq1i 

if ~ mrr ~ 

E7.38 

'H h~  also been reported that 
some foremen use the institution to 
enable certain persons to convert 
the tax-evaded income into 'account-
ed money'. They can do this by so 
manoeuvring the result of the draw 
that a person with tax-evaded 
m oney is shown to get the prize. 
'fhe person concerned pays pre-
mium to the foreman in return for 
the facility.'' 

~ ~ r ll"Rrrm ~ ~ ~ ~ m-
r~ ~ ~  I !flftilP"l it mcrT'C 
en:, si't flFl ii ffi ~ -s:rmf ~ -
~c  =J;fflr'IT/ ~ ~ ~  m "l1 sft-
fm ~  ~ mu tlm ~  "fif 

:q.:;rr \;!' n:r m ~ r r '(« sr<fi ;\ ~  lA1" 
cpl- ~ ~  ll ~ ~ ~ I 
AA "¢tfuit ~ ITTtU ~ ~ I 
YA I ~ 'C ll CfiQT ~ - -

17 .41 

"It would appear that the likeli-
hood of productive use of the prize 
money is small. A prospective pro-
ducer would not d epend on the un-
certainties involved in a chit fund. 
The rate of interest generally in-
volved for a prize winner in a chit 
fund is so high that an inference 
c:m be drawn that the prize money 
is mostly u  ed for consumption or 
speculative purpose ." 

17.42 

"It wm be cleur from the ubQve 
that as savings institutions chit 

funds do not offer to all their savers 
schemes superior to those offered by 

commercial banks and other finan-
cial institutions." -17.48 

1'The Commission is ·of the view 
that it will be useful for comm er-

cial banks to i::un chit funds subject 
to proper safeguards as formulated 
by the Reserve Bank." 

~ ~ ~ m1i it arm 
cf,tfJ!lf '1 ~ ~ ~  ~ ~  ~ 

~ I ~  ~  ~ ~ ~ W 
~ m ~ ~  ~ efrT" sflfiilf+f 
m ~ ~r cir o~r~ it" ~ 
~  I 'Tfu m1T ~ ~ feti" ~ 

~~ f Glil ~ ITT, ~ ar·fctlir lfilft-
~ 

wrr ~ C"fiW ~ feti" ~ mq cm-~ ~ 

fot1 ~ ~ ~ CfiT wft ~ & 
~~~ ~ ~ 

fu<n ~ m t1<"fl1< ~ ~ ~r 
CfiT ~~ git ~ ~ ~  ~ ~ 

iITU ~ ~  ~ ~ Cfi1" ~ 

~  ~ ~ ~ ~ ~ 

m ~ ~ :1;rr"1· l!Q ~ 

~ ~ mm fcfi ~ ~ 5fCfln: 
~ ~  m ~ ~ I 

ij°'.:frcrfu ~  } ~ 7 4 if ~~ 

Cf14"q1l\J1 ~ ~ QCfl' ~ ~  <ffl" f"'llffcffi . ~ ~ 

~~ ~  I ~ ~ ~ r  fuiti 1975 it 
~  I ~ ~ ~ it" ~ e;JT ~ 

'ifi'T ~c  Cf Gf B' 'Q:f Cfilll Cfi7 "(QT ~ I 
~ m ~er ~ fcrqn: ~ ~ &, 
~ ctiih111 ~ ~  ~ c

~ Cflll 'A ?l J5 i:j C ~ \Jfl"lr J '3'ij° t 
11 c 1 a1~~  m ~ ~ t qn:r 
~ ~~~ ~~ ~~,  

~~~~  ~~, ~~~~ 

~~ ~ ~ ~ ~ fu-1t ~ ~  ~  

~rr ~ ~ ?t-m m 1 c~ ~ 

tr iy{ ~ ~ 11lj ~1a < ~ r r  !fi1' 
~ ~ ~ ,1  <ffl" ~ ~  ~~ CfiT 

~ # mci=c ~r ~ ~  ~ 
~  if ~  ~  ~ ~ wR ~ 
~ rr~r ~ ~ 1 
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~  ~~ ~ ~  ;fwt:r] 

lf Q ::;fl" 'fl"A°c:r ~ r ur, ~~ r ftq)i 

it. tr ,;r 8 6 en: i{uqTfi 6. 15 cfl1 ~~

"Chit funds are open to abuse by 
the foreman who may resoJ.'l to 
unfair methods for securing illegal 
gains. Such unfair methods include 
enrolment of fictitious members to 
complete the required number of 
members in a chit series. S !milarly, 
a needy non-prized m:?mb::r nuy be 
explo'ted sJ that h e a~  the prize 
only at the maximum discount. 
Delaying tactics may be adopted by 
the foreman in disbursing the prize 
a o ~ to prized . ubscriber on the 
ground that the security offered b y 
him is not acceptable or adequate." 

~ ~ ~ ~ CfiT ~ ft I ~ ~ 
~ m ~ ~ ?.n fcf;" ~ 

/ 

re ~c  ~~ ~ ~  :.i;{t1: ~  

l1m1 ~ gr ~  hr~ Cfi ~er i:f 
~ ~ r ~ rn:r r, '111" r~ ~ 

~ q-m ~ r M <r!:r I ;r· IZCfi ~ 
'-f1TFff ~  ~ ~ ~ fn:ni ~  

brff ~ ~ ' 51 r ~ f ..,;r-c tfius" Cfil ~ 11  

i;fi ~ ~ fct;?:rr ~  ~ ... 

~ r a ~  : \Jft ~ ~ ~ 
'\j-Crfp:m Cfl{ ~~ ~  CflfT o~  q;-?JiT 

F.f: ~ ~ r mrr ~ 'M ~ ~ ? 

'-'TT v)'Jf ~r~ Jftq(:f : \ill" ~, 

full' 11r I cf ~ frCfiT'i q7 ~ I 

~ JTiq'fu 11~r  : ~ fcfi°i'RT ni:n:r 

~  ~  ? 

~ ~~ P# i;fi i:t'Gf 82 ~ 
1l<HH<fi <l. 6 <fl ~~~ ~ ~ 
f:qc: ~ tfiT ~ rn ~ fum 
c 1~ e  M ~ m ~ ~ 
;r ~ ~ :-

"Most of these institutions are 
private limited companies with a 
very low capital base amounting to 
a few thousand rupees1 contributed 
hy the promoters/ directors or their 
close relatives. A study conducted 
by the Reserve Bank of '71 prize 
chit companies who e balance heets 
(though of different d:.t s) were 
available, revealed that as against 
their aggregate paid-up capital and 
reserves amounting to Rs. 41.9 lakhs, 
the balance of the carried forward 
loss amounted to Rs. 90.8 lakhs. 
The subscriptions cullecled by these 
companie.s for the various schemes 
conducted b, them· aggregated 
Rs. 1647.2 lakhs. It would thus be 
seen that not only the paid-up 
capital and reserves had been com-
pletely wided off but also the sub-
scriptions aggregating Rs. 48 9 lakhs 
had been eroded. The companies 
thus had absolutely no stake of 
their own in the business and were 
solely dependent on public funds. 
This was main1y due to the high 
expenciiturc ~ rred by the com 
panies on advertisements and com-
mis.c;ion paid ta the a~e  • 

~~~~ ~ ~ ~ 

~ ~ ifi' ~ ~ Re: tfiu:s 

<ti i:q ~  c:<?i ~ ~ ~ ~  I 

. ~ ~  ~ fcf;' ~ ~ ~, ~ 

~ i;fi ~ <ITT' l!,Cf'U I f"!'1 Cfl{ ~ ~, 

err ~ Cli1' ~ # cp/f rt?J' ~  

~ rrcn ih:r m Cfl .. Ci .. it, ri tj m 
~ ~ C('fcl fc:i c ~  ~ m it ;=rtr-
~ ? ~ furtT ~ iTG-wr cf. fq ~1 

if1, ~ r,1 ~1 ~1 11 ~~ ~ 

~ ~ ~ ~ tfft ~ rn it fu!r 
~~  rf5T ~ ? ~ I ~  

~ ~ r ~ ~ ~ 

~ ~ c ~  ~c r ~ ~ Q.Ct1 · '1--u
1 

r~ ~ "1r ~ c ~ if 7i:,,. 1:i' ~r 
ron I \ifm f Cfi ii" ~ ~ Cll"ijJ f.r. 
m ~ r ~, ~ ~r ~  

w ~ Git' ~ 1:i" ~ ctiW 1Jm', 
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11We should allow conventional chits 
with such and such restrictions and 
regulations." 

ttm ~ 0!1" t;;,-r. Cfii'rr ~ r ~ ,  

~ ~ 1::ir 1 ~ ~ i.f. ~ rr ~ 

m ~ ~ ~ rr Cfi'( ~a ~  en 
~ ~~ ~ C:WJi rn if.T 

" . 
~ CflIT ~ I ~ 1 , ;f · ~ ~ 

~ fcii ~ Rfr 11cr iT 191s 
tfiT !i;frf r~ 1 9 7 2 i'.f.f ~  11 ~1 

~, ~ ~ r.r f'W-~ ir fiR." ~ 
Qtg <f1 ~ .. ~ .:r f ~  ~ I 

~ if it r.:-r; '-1'?1 7;1rq 

~~  ~r  =ir-c ~~ ~ 

~  ~ ~ ~  ~  

~ 1 ~ f.: 

Cfi 

~ 

~ 

mtfrr 
. ' 
Cfil? 

;;. 
I (", 

"Company Petition No. 59 of 1975; 
judgment by Justice Thakkar J. 
Date of Decision-17th August. 
1977.'' 

~ C,i'Cfi' ~ ~  ~ ~  ~  ~ r 

fwtU i !lR ~ ,fu"Q t1"f ~ ~ ~ 
" . 

it ~ ~ m ~ ~ ~ Rit fcf;-

~ Sl"Cfi'f'{ B- ldP-fr ~ ~r  or~1crra  

~ r iflTT I ~ CfiPTr1f CfiT r~ ~ 

#.!flrn ~ 4SOO ~ ~ ~ 
~ ~ ,~ ~~c  (llt\it?ie ,, ~ Ji l'LlP"i 

~ ~o ~ cf.1- ~re ~ fcf.7.:rT l 

efr.ITT ~ Em f-t ;;r ~r r ~ ~ 

1 ~~ ~  ff 1 ~ 4Z ~ 

m CfiT h~ ~  fcfi?:rr ~ ~ 1 

~ ifi ~ ~ ~ ~ 'iliti:'tl 
~ *1't ~ ~ fol Cfll ~ Ql'1 ~ ft;rr. 

"' 
• tf1fT m ~ ~ ~~ tfil" ~ ~r 
~ ~ ~ ~ ~ ~ ~ ~ 
1 ~ 4 2 ("1lli ~ ~ 7 3 ~ qq'lf f 

~ ~ ~ ~ ~ ~~~ 

if;" ~ ~  ~ Cf)) ~ 36 ~ 

't:"tflIT ITT'f ~ fG<IT tp:rr I ~~ r  ~ 1 0 

~ +w.rrrr ?:!" CITT: 1 ~ '* 2 ~ 
l.-qir ~~  f<fiir ~ ~ \3"11" if ~ 
;:rm ~ ~  1ii1 tflll 1 mm« 
cit" ~ ~ ~ 1~  tr trf, 
tj"-tj ~~~ fcITTJ"'T ~ ~ ~ ~ 
~ rn ~ fo:clij m ~  CfiT 

1~~ rn ~ ~ ~~ fuif trir 
m "?.u ~ ~ qR 7 3 (1'11! mQ-

Cf.T ~  fo"1$fflIT trm 1 ~ ~ 

\ifr ~ ~ ~  ~ cf.T ~ 36 ~ 
l:.i:fit m-rr ~ ~ M ~ , ~ 1  ~ 'f11" 

~, Cfi'<: ~~ ~ ~ ~ fct; *1 (Cfl I ( 

~ ~~ m if ~ ~ ~ % ~  

?.f. ft;rQ; CflfT ~ \iflV, I iJfG1" ~ ~ 
cf.t ~rrrc  fi::qfu ~, (JT ~ \l'ff ~ 
~  ~ ~ ~ :qN ~ \ill ~ 

~, ~ r if ~ Cflff 11rT.:c-r ~, ~r ~ 

~r f'.T•!f I rn ~ ~ ~ ;JfT ~ 
~ ~ ~ JiT CfittAT Re: tfi6 ~ 
rrf<tcfc:e.1"'1 1:t" ~  ~  l'i <fr m-:qq-
~ r rrr~ ~~ ~ ~ 

~ m-g;rq- rn ifi" rnr.: s-s m 
G-G ~ cr.1 r r~ f11\1 ;;rrn.m, iifGI" 

q)f iffuft\if ir TJ" Cf1B ~ ~ ~  

~ s:rr ~r f r~ ~, ~  ~ 

1 r~ il" if mu ·lm' <9T ~ r 1 

~a ~ ~ ~~ ~ 

ct1" 9;1TI: Re: tli:s-3;l'W ~ ~ ~ CJlff 
~ 

~~ ~  o, I 

:qcr it ~ ~ ~  ~ ~ 

~ ~ ~  I \Jfif SITS\TI Rttl" . ... 

r[lJS ~~ ~ (a:s) ~  

1 g 1 8 '1;ffTT ~ Cli"< ~r ~, ffi inr 
ii 1;:iia 1 ~ f<ti ~  'Q!fC ~ rn:r 
Even conventional chits and their 
activities are banned. 

~  mi ~~ Cl1{ q--i1 ~  ~ ~ 

~~~~~~11 cr 
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[ si.,'1 ii->!Jf ~ "fn: ~r r~  

cfiT Gt"a'RT ~ fCfi ~~ ~  Cfil" aTU 

3 ~ ~  ~ it ~ fum 2m ~ : 
"No per:son shall promote or con-
duct any p r ize chit ar money circu-
lation scheme, or enrol as a member 
to any such chit or scheme, or 
participate in it otherwise, or receive 
or remit any money in pursuance 
of .such chit or scheme." 

The "money circulation scheme" has 
also b een d efined here : 

o e~ circulation, scheme" 
means any scheme. b y whatever 
name called, for the making ot 
quick or easy money, or for the 
receipt of any money or valuable 
thing as the consideration for a 
promise  to pay money, in any event 
or contingency relative or appli-
cable to the enrolmen t  of members 
inb the sch eme, w h ether or not 
such money or thing is derived from 
the entr.ance money of the members 
of such scheme or periodical sub-
scriptions. '1 

iru CfiWiT ~ ~ fcti lf ~ \JfT ~ I q Cfl I 
~  ~ ~ t:(TJS lf.ft ~
~ ~ ~ ~~~~ 

~ ~ \JfT c ~ ~1 1~ ~ Cfft" ~  

qr 9?ft ~ ~ "''!ti'< ~1 c  

f:qc cfr ~ ~~ ~ ~ ~ 

~ ~ Cf<li ~~ tfi'T¥ CJil ~ 111 fiH 

rttf Cfl <ct Ill I ~ rJ" Cfl VH '11 ~ 

~  

~~ lf, 3,TrqeITT it ~ ~ r 

~ :qy[m ~ r~ i;jjqOf), mr 
tt r~  ~ ~ m ~ ~ ~ 
qzyr ~ Cf.T tfloM ~  itf ~ ~ 
r ~ r ~ ~ ·« ~ ~ ij1ft crra 
rn ~  ~ ~ ~ f;:rc ~ 

~ ~ ~ efcc ~ ~~ ~ ~ fCfi 
fT.JC lfiq ~ ri it ~ m ~ ~ 
~ ~ ~ urm ~~~~  

~~ r~~ ~ ~ CfiT¥ ~ ~ 
~ I if<T ~~  ~ ~ fcp ~ Re 
tfiUS" <fl1" • ~ ~ ch1~ 1 @, ~ 

~ ~ r  ~  ~ ~ ~ ~ Ri1 CfiA"if 
C\ 

~ ~ st fa at fra-cr ~ 1 ~ si fo at fhm 
rrr ~1~~ ~ ~ ~  ij-~ 

CflT'r1 CflT mtA ~11 1 ~ ~ ~ I 

SHRI XAVIER: ARAK·AL (Ernaku-
lam): We had the privilege to listen 
to the speech and the dissenting note 
of the hon. Mern1)er. 

Money is a measurement of value. 
I t  is also said that it is a circulation 
medium, means of payment, accumu-
lation and trading and also world 
currency. The-se are the five roles or 
utilities of money. 

This transaction which is now being 
debated in the House has a long his-
tory. It was primarily for the benefit 
of foreman. It ·is a loan-term tran-
action, rRthcr than a lottery, or com-
mercial or any  ot her investment or 
venture. 

In 1976, it accounted for Rs. 110 

' crores. 

Certain States, especially Kerala, 
Tamil Nadu, Bengal, Maharashtra and 
Delhi, recently had many mushroom 
like growth in this field. In Bengal. 
one Company alone had the turn-over 
of Rs. 128 crores. 

So also another Company, Sudarsan 
Chit Fund again had a fantastic turn-
over of crores of rupees. 

NaturaUy, this must have been 
taken note of much earlier. 

However , this is a n1atter relating 

to the Concurrent List of the 
Consititution Item. 7: 

It says: 
11Contracts, including partnership, 
agency, contracls of carl'iage, · and 
other special forms of contracts, but 
not including contracts relating to 
agricultural land.'io · 
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-Therefore, the power of the Cen-
tral Government as well the State 
~o er e  is very much involved 
in _it, to protect the interests of the 
poor subscribers. 

Referring 
Objects and 
para 2.: 

to the Statement of 
Reasons, it is said in 

"that it is essential to have a uni-
form chit fund legislation applicable 
to the whole country .. .. forr adop-
tion by all the States." 

. "The Commission also observed 
that it would be desirable to pro-
-vide in the legislation that only 
. public limited companies can run 
chit funds." 

These are the two objections men-
tioned in the Statement of Objects 
and Reasons. Now we have to 
examine the present Bill and see 
whether it will confine itself to these 
Objects and Reasons, whether it will 
achieve the objects mentioned here. I 
am afraid, lt may not; it may look 
very odd when I say h ~, this is not 
a law applicable uniformly to the 
entire country ... .. . 

16 hrs. 

[SHRI CHANDRAJlT Y ADAV in the Chair] 

SHRI K. A. RAJAH (Trichur): 
Are you opposing the Bill? 

SHRI XAVIER ARAKAL: I am 
-not opposing it. (I71l1Jerru.ptions) 

There are ten Central Acts attracted 
partially in this Bill, and they are: 
the Reserve Bank of India Act 1934, 
the Banking Regulations Act 1949, the 
State Bank of India Act 1955, the 
State Bank of India (Subsidiary 
Banks) Act 1959, Banking Companies 
(Acquisition and Transfer of Under-
taking). Act, ~ 1 the Regional Rural 
Bank Act 1976, the Banking Com-

panies Act 19BO; these are the finan-
cial Acts directly applicable, and in 

addition, there are also the Trusts Act 
of 1882·, the Companies Act 1956 and 
the Contract Act. The various pro-
visions in these Acts are supposedly 
attracted in this Bill. Will they be 
able to achieve uniformity here? 

If you refer to the title of thi .. 
Bill, it says, 'The Chit Funds Bill, 
1980'. If you refer to Clause 1 it 

' says, 'This Act may be called the 
Chit Fwids Act, 1981' My first doubt 
is about the year .... 

SHRI SOMNATH CHATTERJEE: 
There is a Government amendment. 

SHRI XAVIER ARAKAL: These 
things must be taken note of earlier. 
There are many irregularities or 
lacunae in this Bill if you go through 
the various Clauses. Though they 
may be minor, if you take the totality 
af the Bill, you will find that this is 
not going to achieve the objects 
visualised in the Statement of Objects 
and Reasons. 

Now, take Clause 1. Clause 1 (3) 
reads: 

''It shall come into force on such 
date as the Central Government 
may, by notification in the Official 
Gazette, appoint, and different dates 
may be appointed for different 
States.'' 

Now where is the uniformity? How 
is it going to be applied uniformity in 
the entire country? 

In Clause 12 also, the same pro-
blem is there. Clause 12 reads: 

"Except with the general or 
special permission of the State 
Government, no company carrying 
on chit business shall conduct any 
other business." 

If you re.fer to Clause 87, you will 
find that it can 'exempt any person 
or class of persons or any chit or class 
of chits :from all or any of the provi-

sions of this Act. 

My first submission is this: how is 

it going to be a uniformity-applied 
measure. The scheme o.f this Bill, as 
far as I can see, is that the entire 
thing has to be administered by the 
States the entire burden is shifted to 
the 'states-for implementing the 
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various provisions or measure as well 
as other administrative matters. Will 
there be uniformity in that case? It 
is not possible to have uniformity in 
such a case when such clauses are 
incorporated. 

Now take Clause 4. There are a 
lot of impositions-maybe, with good 
intentions-on the foreman. Clause 4 
deals with registration of chits, com-
mencement and conduct of business. 
The five stages have to be gone 
through before a chit fund is properly 
commenced. If you refer to clause 4, 
before he submits an application for 
sanction, the foreman is bound to give 
certain documents and p&pers. As 
earlier mentioned h e is bound to 
deposit an amount as well. I will 
come to that clause a little later. 
Now clause 4 says: "No chit fund 
shall be commenced or conducted 
without obtaining the previous sanc-
tion of the State Government within 
whose jurisdiction the chit is to be 
:commenced." Now please refer to 
other clauses. "The previous sanction 
referred to in sub-section (1) may be 
refused, if the foreman had been con-
victed  of any offence under this Act 
or any other Act regarding chit busi-
ness." May I request the hon. Minis-
ter to give some clarification on this 
issue. What kind o.f offences? A:ny 
offence? As earlier mentioned by 
other speakers, it requires some clari-
fication in that matter . 

Now refer to clause 4(c)- ''had been 
convicted of any offence involving 
moral turpitude and sentenced to 
imprisonment for any such offence 
unless a period of five years has 
elapsed since his release." How many 
will be like that? What is the object 
of this clause? I fail to understand. 
A man who is convicted and sentenced 
to 5 years-that class of foreman will 
be very rare. My submission is that 
this five-year period should bt· dele-

ted. Why should there be a five-yeair 
period? If it involves moral turpi, 
tude, that itself is sufficient in not 
sanctioning the chit fund. Kindly go 
thro 1gh It. 

/ 

I forgot to refer to clause 3. There 
is an over-riding clause--"save as 
otherwise expressly provided in this 
Act ... '' My doubt is this. Is this 
o er r ~  other punishable offences 
under !PC or some other laws? A 
reading of this clause says that if a 
man has committed an offence under 
the criminal law, IPC or any other 
law, he is debarred from conducting 
chit fund business. · The clause needs 
redefinition and clarification. 

Regarding registration, clause 7 
also has the same problem as I men-
tioned earlier. Registration can be 
refused if the security offered by the 
foreman under clause (2) is insuffi-
cient and (b) if the foreman had e~  

convicted of' any offence under this 
Act or under any other Act regulat-
ing chit business." Let me ask an-
other question. Suppose a foreman is 
convicted under the criminal law, will 
it debar registration? My submission 
is that any conviction regardless of 
the quantum of fine or imprisonment 
should be taken into consideration in 
refusing (1) the sanction and (2) the 
r egistration. 

As I said, there are five stages 
before a chit fund commences its 
activity. Before the sanction he has 
to file certain papers, then obtain the 
sanction, registration, declaration 
certificate of commencement and also 
certificate of closing the chit fund. A 
lot of paper work and going from one 
office to another is there t,hroughout 
this Bill. There is no simplification 
of the procedure there. This is some-
thing which deserves the attention of 
the Government, of the Department. 
If you analyse clause by clause, the 
scheme of this Bill is this. The fore-
man is bound to go :from one place to 
another through stages . for a long 
period of time. You please refer to 
clause 8. This speaks about Reserve 
Fund, namely, that 10 per cent of the 

profits should be earmarked or requir-
ed to be deposited to the R·eserve 
Fund. What is the object of the 
Reserve Fund? Is it possible to depo-
sit 10 per cent? Assume for a moment 
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that company 'X' makes no profit. 
Then, what is the consequence of it? 
I mentioned about Clause 9 already. 
The mo'St curious Class is Clause 12. 
It says: 

"Prohibition of transacting busi-
ness other than chit business by a 
company." 

"Except with the general or other 
permission of the State Govern-
ment, no company carrying on chit 
business shall conduct any other 
business." 

lf a State Government feels, it can 
be exempted or forces that, they can 
get it done. Again the object of this 
Bill .will be defeated. All the clauses 
are similar to the one I mentioned, 
namely, Clause 87. If you refer to 
Clause 20, I think,  i t is a hard clause 
asking the Foreman to deposit the 
security. Sub-clause (a) asks him-

" (a) deposit on an approved 
ban k . ... an amount equal to the 
chit amount in the name of the 
Registrar." 

I think this clause demqnding him to 
deposit an equal amount in an approv-
ed bank is not conducive to a proper 
functioning or transaction in this 
scheme. Let me now ask a question: 
Is the intention of the Government not 
to encourage this sort of transaction? 
If not1 then come forward with a Bill 
as asked by the Banking Commission 
Aet, 1972 ana debar all the tran-
saotions of this kind by any non-
financial institutions. 

Having this kind of financial tran-
sactions instead of regulating control-

' ling, the activities done, you may 
destroy them. This measure, to a good 
degree, will not be adequate to the 
proper functioning of these institu. 
tion:s. I now take you to clause 24. 

There is an attempt to have this Bill 
on a par with the Companies Act. The 

Registrar is made a very powerful 
man. There are two things in this--
one is the State Government and the 
other is the Registrar. The Registrar 
is an autocrat; he is very powerful. 

A lot of powers is given to him. As 
the earlier speaker mentioned, how 
are you going to regulate that? What 
is the judicial process involved in it? 
There is, of course, a provision agreed 
to by the State Government. ~  ~~re 

is a provision to have a JUd1c1al 
decision on the activities or the deci-
sion of the Registrar under this Bill, 
it will be fair. I fail ta understand 
why the judicious scrutiny is not 
given under this Bill? 

Chapter VIII in -Clause 39 refers to 
the termination of the chit fund. 
Clause 39 (2) says : 

"Where a Foreman is adjudicated 
an insolvent or withdraws from the 
chit under Section 26, or fails to 
conduct the chit at any instalment 
or on any  other date b efore the 
next succeeding instalment as may 
have been agreed upon by a special 
resolution••* • • •" 

This is a controversial Clause, Mr. 
Chairman. 

"Anyone or  m ore of  such sub-
scriber  authorised  by  such Re.solu-
tion may in  the absence of any pro-
vision in the Chit agreement for the 
future con duct of the Chit take the 
place of the forem an and continue 
the chit or make other arrange-
ments for further conduct of the 
chit." 

My doubt is this. Will this man have 
the same rights, duties and obligations 
as contemplated for the Foreman or 
the newsman is not bound by the 
prov1s1ons  of  this Bill. I would 
request the hon. Minister to give due 
consideration to this. 

Now, I come to Clause 45. It says: 

"All the records pertaining to a 

chit shall be  kept by the foreman 
for a period of eight years from the 
date of termination of the chit." 

I don't understand this. If you refer 
to the limitation clause you will find 
that the period provided is three 
years. If the Limitation Act is appli-
cable then it would not exceed mor 
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than 3 years. So why should he be 
· asked to keep for 8 years. This clause 
45 ~o  on the foreman to keep 
the records for 8 years should 
reducf' d to 3 years period. 

Sir, Clause 67 is a peculiar clause. 
The legal practitioners are barred 
from appearing. Why should the legal 
prae1ltioners be barred? It is the most 
peculiar clause. Another peculiar 
clatr e is Clause 76 which imposed 
pemlty for only two years whereas 
in cases of moral turpitude the punish-
ment provided is 5 years. So, T would 
suggest that punishment under this 
offence be increased to 5 years or 
10 years. 

MR. CHAIRMAN: Please conclude 
now. 

SHRI XAVIER ARAKAL: Sir, 
under Clause 79 compan\es are ex-
empted from this offence. This re-
quires re-consideration. Although this 
Bill has gone through the Select 
Committee yet I feel on many points 
serious consideration is required to be 
given by this House. Clause 87 gives 
power to exempt. I feel there is 
wide power to exempt. How can we 
have a Central legislation if that 
power is given. 

So, Sir, a: I said earlier this Bill 
i;., not goinrr to achieve the object 
visualised in the Statement of Objects 
and Reasons otherwise the intention 
of the Government to restrict, regu-
late and curtail malpractices of these 
transactions is a welcome move but 
according to the provisions of this 
Bill that desired effect may not be 
achieved. Where the States are rele<.:-
tant to adopt stringent measures, or 
where they fail to act as per the pro-
visions of this Bill, the centre should 
come forward to take very strong 
measures to regulate the financial 
transactions of these non-financial in· 
stitutions like the Chit Fun<l.. 

I welcome this Bill subject to these 
suggestions which I have made and 1 

do hope that they will received serious 
consideration on the part of the Gov-

ernment. 

DR. SUBRAMANIAM SW AMY 
(Bombay North East): Mr. Chair-

n1an Sir I would first of all com· , ' 
mend the suggesticms made by my 
hon. friend Mr. Arakal and r would 
urge upon the hon. Minister to take 
his· points seriously. If Mr. Arakal 
had been there in the Select Com-
mittee we would have been saved of 
all these troubles and all these lacunae 
which we now come across. 

The principal argument of some or 
our friends against the Bill is that this 
is an instrument for converting black 
money into white and on that ground 
it has been opposed by some people 
on this side of the House. I am here 
not really to oppose the Bill as such, 
but to suggest some Amendments. If 
the Government is prepared to accept 
those amendments, we would be really 
happy about that; at least I and my 
party would be happy to support the 
Bill. But, I think, perhaps the Minis-
ter would not accept these amend-
ments and I will have to say in the 
end that I will have to oppose 1he 
Bill. 

Black money is a great problem in 
this country. Black money gets con-
verted into white, from white into 
black again; like that, this process 
goes on continuously. Chit fund is 
not the only mechanism; there are 
better mechanisms available. If a ~ 

body has any doubt when I say better 
mechanisms are available, I would 
only request him to pay a visit to 
Bombay and I will show him 20 diffe-
rent ways in which black money can 
be converted into white in one night 
and white into black again in another 
night. (Interruptions) I don't have 
any thing to do with any such busi-
ness but I am observing your collea-
gues there; so we know about what is 
going on. I don't think anybody in 
his right mind would make use ot 
the Chit Fund to convert black moneY 
into white, when so many other better 
methods, far more efficient methods 
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and more paying methods are av::til-
able. One the other hand, if these chit 
funds are properly regulated then cer-
tainly it will help the middle class 
and the wage earners; it can be a 
method by which they can get a lot 
in the short run, particularly wlH•n 
they want to make certain kinds of 
purchases which they would not be 
able to do through the Banks. It is 
but right and proper that there should 
be an All India Act and this All India 
Act should regulate and apply uni-
formily all over the country. Because, 
there are presently Acts which are 
different in different States. I there-
fore, welcome the idea of having an 
All India Act for this purpose. 

Actually the Bill which has  been 
brought before the House does not 
answer certain very fundamental 
questions which arise. First of all I 
would like to know this: There a;.·e 
certain Chit Funds which have in fac:t, 
brought a bad name to Chit d~  

What is the relief that is being offered 
for those innocent people who are 
suffering because of that? For 
example, the case of Sudarshan h~  

Fund has been mentioned by several 
of our hon. Members; my hon. friend 
Shri Somnath Chatterjee spoke about 
the case of Sanchaita Chit Fund. He 
knows  better than me about those 
things. 

SHRI SOMNATH CHATTERJEE: 
There are hundred .. of poor and inno-
cent people who lost their money 
there. Government did not do any-
thing. 

DR. SUBRAMANIAM SWAMY: I 
would only profess ignorance on that 
subject. But regarding the Sudarsl:an 
Chit Fund, I know that very large 
number of p eople in Maharashtra hava 
been badly affected; crores of ruoees 
of these poor people and middle c a~  

people have been appropriated. Al-
though there are various ways in 
which action can be taken, the Gov-
ernment has not take any action so 
far. The Sudarshan Chit Fund is a 
wholly owned subsidiary of Sudar--

shan Trading Company of which the 

top man or the moving spirit is one 
Mr. Velayuthan whose wife is a 
famous actress in Tamil Nadu. H0 

still continues to operate i". The:? 
reason why they are in a mess is that 
the money of these poor middle class 
people have been utilised. for o h~~  

activities, such as ship-building and 
so on which are not allowed at all. 
They are not able to recover mon0y 
from those types of activities. As a 
consequence they have not been able 
to pay to even ordinary subscribers. 
But, Sir, there is no excuse at all. 
The question is: what is the Gov-
ernment going to do in this matter? 
If this S.udarshan Chit Fund is o ~ 

to liquidation, then thc:>e poor people 
will not get their due share. So. Gov-
ernment has to intervene and has to 
see that they money that is due t" 
these people is paid to them. I would 
like an assurance from the Govern-
ment today on this subject because · 
th1s is not a new s-:.ibject in the Fin-
ance Ministry. Volumes and volumi:s 
of letters have come to them suggeJt-
ing various alternative waYs in wh:ch 
these poor people and the middle-cla? 
people affected. 

I would like to know after th\.s Bill 
b ecomes an Act, in what way those 
people who have been affected by 
such an unscrupulous elements as 
through the Sudarshan Chit Fund, are 
going to get relief. Of cours0 the 
Government can take over the Fun'l 
and then liquidate the assets in such 
a way that these people get back 
what they have put in. In any ca~ , 

I want to get a clear-cut answer from 
the hon. Minister that he would not 
allow the culprit in this to g:..> scot-
free. I have singled out some of the 
clauses as those clauses have alre3ciy 
been dealt with ably by my prev.iovs 
speakers, notably, Mr. Arakal who 
spoke just before me. 

Now, I come to Clause 8 whlch deals 
the Minimum capital requirements. I 

think the hon. Minister should clarify 
what these minimum requiremcr.ts of 
one lakh rupees are and what is the 
scope of it. As far as Clausi;? 12 is 
concerned, prohibiting Chit d~ 
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from doing any other business, i1 t ht:Y 
are to be wound up, I would lilcec :--ome 
clarification on this also eca ~ i!l 
my mind this particular clause J!.ems 
tQ have a loop-hole. I would lik the 
hon. Minister to pay special ac ~ 1  ion 
to Clause 13 which deal ~ 1 the 
ceiling on Aggregate amount oi chits. 
I would like to read out Clause 13 (2) 
(a)-

"13 (2) (a) where the nwnter cf 
partners of the firm or the ~ 

duals constituting the  association is 
not less than four, a sum of ;·q ;1 e 
on e lakh;'' 

Now, why is this so? After  all if the 
partnership is the maximum up to 20 
and the sub-clause 13 (2) (b) talks 
about Rs. 25,000 per  head, then  why 
not simply say twenty-five thousand 
rupees per head and what for this 
clause (a) at all? I n fact,  m y col-
league, Mr. Parulekar along with l\lr. 
Mool Chand Daga-1 w ould not m en-
tion the name of Mr. Mool Chand 
Daga because he may be forced to 
withdraw his amendment-moved an 
amendment in Lis t No. 3 where e n 
page 8 he has said-

-27. Page 8, line 9,-

omit "not less than". 

It mea'ns 'not less than' four. This is 
unnecessary. I think Rs. 25,000 per 
bead itself could be there. Such a 
restriction need not be in fact be 
placed. In fact, the Select Committee 
did not recommend this. I do not 
know who got this bright idea in the 
Ministry of Finance. After talking to 
the Members of the Select Committee, 
I came to know that they did not 
suggest putting this ceiling on the 
numbers. I would like the hon. Minis-
ter to explain this and in particular 
I would like him to be gracious enough 
to explain Mr. Palulekar's amend-
ment in this matter. 

Again, I would lik e the hon. Minis-
ter's attention to  be dra• n to Clause 
64 which is of ~ great interest to us 

tha t is, about d'-putes and arbitra-
tion. I n this conn ction, I would like 
to know how the middle class people 
can get quick r .... lief in this. Mr. 
Arakal has already mentioned that 
the punishment is too small and in 
fact he wanted tha t the punishment 
should be  5 to 10 years. But I would 
like to k now in what way the people 
who have been suffering from the 
Chit Funds  a r e going to get relief 
and what relief they could get through 
this machinery and how it could be 
done quickly. 

Finally, I  am  happy  to see the Clause 
90 whe re  all the pr1::sent Stale Laws 
have been  d eleted or have  been re-
pealed. So, S ir, I  would like to say 
that if the  Bill is ~ e ded in 1.he 
manner in which  M  . Parulek.ar's 
amendments h ave suggested, then  I 
would certainly support the Bill. 
However, I do 5upport the idea of an 
all-India Act for chit funds. I think, 
the chit funds, if properly r egulated, 
are  a  legitimate activity and this 
activity should not b e banned . How-
ever, in those cases where misappro-
priation  has taken place like the 
Sudarshan Chit Fund Co., if the Gov-
ernment could :::ome forward \vith 
suitable action, then confidence could 
be built in future. 

With these  remarks,  I  can neither 
support nor oppose the Bill. I will 
h ave to see how the Government re-
acts to the suggestions made. 

SHRI K. A. RAJ AN (Trichur): 
Mr. Chi:ijrman, Sir, I would not like to 
go into the various  poin ts, connected 
or unconnected with t  e •·elevant Bill 
that have been made. Much has been 
said about the generation of black-
money with the operation of these chit 
funds. According 'to the latest figures 
available, the annual tqrnover of foese 
chit fund companies comes to Rs. 250 
crores. When we compare it to the 
total' amount of black money generat-
ed in the country this stands nowhere. ' . 

Then, why talk so much of black-
money. As L said, I am not 1 therefore, 
gieing, to de.al with thi! point, 
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We have to thinlc: in term oi the 
realistic situation in 1 the context of the 
Bill before us. This Bill was inroduc-
ed in f!lBO and it went to the Select 
Committee, and if I remember correct .. 
ly, the Select Committee, with only 
one dissenting note, has almost incor-
porated au those provi'Sions to the best 
interest of the people. The Select 
Committee has gone through the whole 
question very throughly. 

Of course, there are still cedain 
lacunae that need to be plug.ged. It is 
no denying the fact that certain chit 
fund companies have been playing 
havoc with the people. There have 
been certain poor people who fell vie-
> tims to these companies. As my lion. 
friend, Shri Arakal has stated, accord-
ing to the latest .figures, the total num-
beT of conventional chit fund 
companies comes to nearly 8000, 

and out of these 8000 companies, 
a.bout 5000 chit tund companies 
are in the South in Kerala, 
Tamil J.\jadu and Karnataka States As 
I said, many such companies have been 
defrauding and cheating the people 
and causing harassment to them. One 
fine morning. one 'such .-::ompany will 
comeup and it will disappear the next 
day. This would leave the ~cr er  

in jitters. 

Now, this Bill has been brought for-
ward to have some kind of regulation 
far these companies. When a legisla-
tion has be.en brought forward in a 
particular' c.ontext, there is no need for 
us to take a negative attitude; we 
must take a positive attitude. We must 
think se-riously how to plug the various 
loopholes. A study Group <Jf the RBl 
also went into the working ot the 
non-banking institutions, and Shri 
James Raj has made a recommenda-
tion that a comprehensiv:e Ie:ls1;:1tion 

chould -be brought <about the working 
of non-banking institutions, because 
they 'have been creating a number of 

~ _problems. 

:As pointed out 'by my hon .. · friend, 
Shd Arakal, there are certain loop-
!ho1es as w lI as certain lacun e, 
·which need t be pl ed ·to eu e · the 

malpractices. I o ~d a~ c ar  

like to highlight the provision con-
tained in clause 64 of h~ Bill regard-
ing the arbitration e ~  It has been 
left to the discretion of the register to 
nominate a nominee aqd th:= ap-
pellate authority is the respective 
State Government. Now, the Inspec-
tors are there, and their duty is tv see 
proper implementation of the various 
prov1s1ons. The registrar is the au-
thority to intervene in the dispute 
and he can nominate a person if he 
likes. Now, what is the status of 
this nominee? 

PROF. N. G. RANGA (Gun1.ur): No 

qualifications? 

SHRI K. A. RAJ AN : Nothing i'S 
there. Only thing is that e~ rar has 
be€n defined. But who is the n"Oininee? 
What is the status of· the nominee?· 
That has noi; been defined. ·Whether 
he is an equivalent officer of t:1e same 
rank as the Registrar or he is the 
man having judicial status or is he 
any layman or Government Officer? 
So, that should be defined. Unless 
you define, lot of mischief will be 
done. We bring in laws in the coun-
try with good intentions, but unfor-
tunately when it goes to the point 
of implementation all these foul play 
and mal-practices happen. So, I am 
very anxious on that particular point 
i.e. who is the nominee; what is the 
Status of the nominee and if the 
Registrar empowers a nomi!lee, under 
what context should he empower the 
nominee? Then why should he just 
nominate a nominee? If that i::; the 
case. then you should very well state 
what is the status of the nominee. 
That ha-; not been defined in the Act. 

Then there are two clauses-
Clause 76 and 77. Mr. ~r, while 
76 Clause is there, I !eel Cfause 77 
is :redundant. You just go through 

it. It ~ a sort of duplication. Whf'n 
Clause 76 is quite specific in that 

context, then why Clause 77 is there? 
That is a redundant Clause. 

Another point on which I am intro-
ducinP.' an amendment is about Clause 
86. Clause 86 reads: 
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o h a d ~ anythine con-
tained in this Act, no bank i::h•ll 
commerce or carry on chit busines1' 
after the commencement of the 
Act." 

That is the relevant clause in h~ 

Bill as is being reported. But there 
are certain governments which have 
entered into this business. In Kera}a, 
there is Kerala Financial Enterprise. 
I don't know but in other States 
there are suth organisations or bank-
ing companies ; and there ar~ a lot 
of cooperative banks functioning in 
various State'! which enter into con-
ventional chit fund:s. My amendment 
which I am going to move is; to 
delete that Clause, because there are 
inbuilt safeguards and other set ups 
inside these institutions. While Gov-
ernment is running financial enter-
prises registered in ihe Cooperative 
Act and other cooperative banks are 
running and are registered under the 
cooperative development rules a nd 
other bankin

6 
institutions c:1rc run-

ning 'it, there are enough inb11iit safe-
gaurds inside those organisations, we 
need not be worried abo:>ut it that 
there wm be some sorts of  mischief 
as it is 1 in the case of private firms or 
in private companies r ·::-ming it. In 
these large amount of turn-.over ]s 
there because it caters to the middle-
cla"s and lower middle class people. 
Who are these people who go ~o 

the chit funds? Really it is the lower 
middle class and the poor people in 
villages, 'in small o ~, government 
officers, NGOs and all sorts of people 
are there. A lot of turn-over and 
business is being done by these en-
terprises·. On h~  point my amend-
ment 'is to clelete it .. Why !hould it 
be there? The ~r may kindly 
clarify the position. If h e is 2frak l of 
misuse as in the case of other firms 
of busineo:-s, then there need· not be 
any anxiety in this because you have 
enough inbuilt safeguards in the 

~ o  by ~  ~  A'S they 
are running it' why should it be here? 
So my suggestion r e  arding that 

amendment is to delete that parti-
cular provision. 

Then I would 1ike 'to point out only 
one more h ~  That is what I 
stressed earlier regarding the appel-
l•te -.uthority. The appellate autho-
rity as it is is the 1 State Government, 
as if it is to be admihdstered by the 
State Government. But the appellatoe 
authority should be with the judical 
a ~ or  in 'such matters. You have 
simply stated thaf the State Goyern-
ment should be the appellate autho-
rity. But I think in .such matters 
where all sorts of malpract ices, 
frauds are there, in such matters, 
you may jm:t ... 

PROF. N. G. RANGA: Then there 
will be much delay, 1 

SHRI K. A RAJAN: That is my 
suggestion. Yo.u can just think over 
the problem, and see whether it can 
be  considered. 

Then there is anothf:!r provision 
which has been pointed out. Certain 
institutions may b e running  a ceri in 
busine s. If they enter ·into any 
other business 0ver and above that, 
they cannot do it, as it is. They m ay 
do it. There may be ever y possi-
bility. Certain compnnies m;:iy hav -
conventional chits. Thereby, you 
have to shut the door, and say that 
they will not be able to enter into 
some other avenues or areas of busi-
ness, under the ro~ o  of this 
Act. As it is, it requi.res, Govern-
ment's prior sanction. J. rlon't 
understand what is the logic behind 
it. (111.terruptions) I am r ~ to 
explain. It can be di vertect other-
wise also 

With these words. I say this is an 
important step. But in r ealistic 
term!': T do not 'know how far we 
will be able to tighten up the whole 
machinery; that depends upon, as I .f 
'!gaid, how far we will be able to ad-
minister ·it, and how far the Inspec-
tors and Registars will be abloe ta e 
vigilant over the matter. As is · the 
-tact with other legislations, if the 
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~ e e a ip_n part goes ~  this is 
not ·going to serve fts purpose. · 

. V{ith these words, I thank you, Sir, 
for having given me this oppor-
tunity; and I hope the Minister will 
consider my suggestiol)!. 
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~  ct) ift ~1 ~~ ~~ ~~~ ~  ~  
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~~ 'afl1 ~ r ~ I ~ ~ ~  il'ra 

~ r ~ I 

'l) ~  ~  ~ : ir· ~ 
GTm «'frc i cr ~cr  • ~ 

MR. CHAIRMAN: Now, the De-
puty Minister . . 

~  DEPUTY MINISTER IN THE 
MINISTRY OF ~  (SHRI 
.JANARDHANA POOjARY): Sif.., I 
am grateful to the hon. Members for 
their valuable suggestions and in 
fact, hon. Members pave made a 
thorough study of the Bill and given 
concrete suggestions. Th0 time avail-
able at my disposal is very short" and 
hence I may not be in a position to 
answer all the points raised by the 
hon. Members in this House. 

Sir, Chit Fund is one of the oldest 
of the indigenous financial institutions 
in the country and it continues to be 
very popular in certain sections of 
the society because of the relatively 
easy manner in which the money can 
be raised. Unfortunately, ~  stated 
by hon. Members, there may be mal-
practices, irregularities and some of 
the foremen, namely the promoters, 
have chea1ed the subscribers alS-O. In 
some parts. of the country particularly 
in some States they are .regulating 
them. In some of the States there are 
no laws to govern the functioning of 
these chit funds Hence there were 
irregularities. We admit that there 
were irregularities by some of the 
companies. That is the reason why, 
precisely this central legislation has 
been introduced in Parliament. 

Now, what is the history of this 
legislation? This legislation was first 
introduced in the year 1979 and in 
the year 1979 when it was introduced 
by the then Government-identical 
act has been there-that legislation 
contained the signature of Shri 

Charan Singh-this Bill h~ 
0

been 
si&ned by Shri R. Venkataraman, 
This is the only difference. In the 
year 1980 itself when this Bill was 
inta.-oduced here by ou:r Government 
it was referred to a Select Committee 
and the Select Committee. in the ycZlr 
1981 made their reco e da o ~  
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That 'is why,, there may be some 
change in the date to which our hon. 
friend Mr. Xavier Arakal has refer-
red. He also referred to some mis-
takes in the dates, because it ~  

introduced in 1980 and then it a~ 

referred to the Select Committee in 
1981, this Bill was introduced in 1082. 
That is why there are 3ome mistakE"s 
and that is the reason for which we 
came before h~  House with amend. 
rnents. We also have come before 
the House with some other amend-
ments.' 

Hard work has been done tin this 
Bill. About seven years have been 
spent particularly for the creation ot 
this Bill and also for the drafting of 
the Bill. We can see that. 

In 1972 the Banking Commission 
had gone into all the aspects of these 
chit funds. Then a study Group was 
established in 1974; the Raj Study 
Group and ·it had also gone into it 
and after they submitted their recom-
mendations and on the basis of those 
recommendations thls Bill has been 
placea before Parliament. Now, what 
are those recommendations? The' hon. 
Member from Jadavpur, Shri Som-
nath Chatterjee, nad referred to the 
a ~ Commission's 1·ecornmenda-

tions. 

16.56 hrs. 

l"MR. DEPUTY SPEAKER in the Chair] 

The Banking Commission, atter going 
into all the mal-practices, the func-
tioning of h~ foreman and the diffi-
culties faced by the subscribers, have 
recommended at page 427 in para 17.42 
as follows; 

"Since the chit !unds are o! 

indigenOUs origin and have shown 
increasing popularity, their removal 
without offering alternative schemes 
will, however, create n gap. The 
problem, therefore, is how to regu-
late them,'' 

After that the Study Group has gone 
into the matter in detail and they 
have recommended: 

"Whatever be th.-e position, the 
fact remains that the savings mobi-
lised by chit funds and disbursed 
by the!Jl by way of prize amounts 
do satisfy the felt needs of a sec-
tion o! the community, Since chit 
funds a~ institutions have come to 
stay and have shown increasing 
popularity, ways and means have 
to be found to regulate their work-

~ so as to ensure that they func-
tion on sound lines and the mal-
practices usually observe in the 
c·oncf'uct of chits are obviated to the 
extent possible.'' · 

From this it is very clear that both 
the Committees have come to the con-
clusion that conventional chit funds 
are req0uired to be regul::ltetl. 

The hon. Member, Mr. Goyal, was 
a member of the Cabinet when this 
Bill was introduced in 1979. At that 
time, I' do not think he was so much 

' critical a bout it. 

.SH.RI KRISHNA KUMAR GOYAL: 
When it was introduced I, was not in 
the Cabinet. It ' was introduced 
during Mr. Charan Singh's time. 

SHRJ JANARDHANA POOJARY: 
Now he has come before the House 
with a critical comment on this Bill. 

The point· is whether to ban the 
chit funds -0r to regulate it. In my 
opening remarks I have clearly men-

tioned in detail about the intention 
of this Bill. So, I do niJt want to eo 
in detail on that point. 

l'he hon, Members talked about 
clause 20 of fn:e Bill i.e. about the role 
of the foreman. So far as the role 
of the foreman or the promoter, who 

is the most important functionary of 
this chit fund institution is concern-

' ed, he""ha.s to create a confidence in 
the minds of the subscribers. The 
succe:!!I! of the institution o: otherwise 
will depend upon the intee-rit-y of the 
foreman. 

( 
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Then hon. Members have also refer-
red to the functions and also the mal-
practices ~ d ed in by the foremen 
in some of the chit fund companies. 
I need not go into detail on that 
a~ ec  Now, the point is. whether we 
have to regulate it or ban the entire 
institution. Throughout the country, 
there are about 500 institutions and 
thournnds of people are working in 
these institutions, So many lakhs of 
subscribers are there, dnd these peo-
ple be.longing to the poorer sections 
are taking benefits from these institu-
tion. ~rhe question is whetht'!r we 
have tu throw all these people out of 
employJnent or, alternatively, regulate 
the functioning of the foreman. Now 
we have come to the conclusion that 
it is better to control t hese institu-
tions tt1rough regulatory measures to 
safeguard these people against the 
malpra·!tices which are indulged on 
by the foreman. 

17.QQ l.l rs. 

There are about 90 clauses in the 
Bill. '1'.he Select Committee has 
gone through all of them It 
held :J5 sittings. It toured the 
entire country, took oral evidence of 
individuals associations representa-

' ' tives of State Governments and Union 
Territorles and also the Reservl?: Bank 
o! India. After taking into considera-
tion all those :;;uggestioos, the Com-
mittee has made its recommendations 
to Parliament in its repent. In the 
course of the clause by c;lause consi-
deration, Government will also intro-
duce $Orne official amendments. 

A reference has been made to San-
chaita. Some insinuatiO!ls were also 
made about the role played by the 
state Government and the Central 
Government. Since the hon. Member, 
who mode a reference to it, is net 
present here, I am -not goin.i: into the 

details. Thfs a e~ has been dis-
cus:sed i 11 the Raj ya Sabha on 2-3-82 

and 23 ·3-82 and the hon. Finance 
Mini&ter has given a detailed reply. 
Now th6 matter is pending before the 
High Ccurt and it is sub judice. 

I will say that what the hon. 
Member has said is not correct. So 

far as the Sanchaita case is concern-
ed, the Supreme Court has gone to 
the extent o! saying that if only the 
State Government had been a little 
more careful, the situation would have 
been quite different; the Supreme 
Court has gone to the extent of say-· 
ing that some more action could have 
been taken. So far as the Central 
Government is concerned, it has takr:-n 
all necessary action. But, unfortu-
nately, the State Government has not 
taken any action. I may say for the 
information of the House that :."•n 6th 
July 1979 one hon. Membe.r of Parlia-
ment brought it to the notice of the 
Central Government that it was not 
functioning well. Even tho.ugh the 
Central Government sent a letter to 
the State o er ~~ , bringing to the 
notice of the State Government the 
allegations made by the hon. Member, 
the West Bengal Government did not 
take any action:, In fact, the State 
Government has gone to the extent o1 
saying that no irregularity has bei:n 
committed by these people. There-
fore, our friends cannot blame the 
Centra1 Government. It is the State 
Government which failed to take any 
action in time in the case of Sanchait<;. 

Shri Rajan referred to the power 
of the Registrar to make nomination. 
This Central Act has to be adminis-
tered through the State agencies. 
Now, the State Government has got 
power under clause 89A to make a 
provision in this· regard. It is for the 
state Government to make rules, ~ d 

they can appoint, they can mention 
or they ca n state. they c an create a 
body where they can nominate, they 
can appoint a nominee under this Act. 
(Interruptions) 

One more point is regarding clause 
20. It has been stated that this clause 
1s very stringent and it is very harsh 
also. Claus e 20 h a·s clearly stated a!! 

follows:-

"For the proper conduct of the 
chit every foreman shall, before 
applying :for a previous sancticn 
under Section -4:,-

( a) deposit in an approved 
bank an amount equal to the chit 
amount in the name of Registrar;" 
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As I stated earlier here he has to 
' deposit 100 per cent of the c1nt value. 

Wny is it so contemplated under 1he 
Act·! 'l'he .µiain purpose, as l stated 
ear e~, is that he bas to create tne 
confidence in the mind o! the su\J-
i>Cribers. At the time of asking ior 
the sanction, i! he deposits this 
amount, then the question is whether 
he can get back the amount. If so, 
in what torm·! There is cl contentiun 
that it will be locked up anc.l he will 
not be in a position to do it and if 
at all ne is not in a p05ition to uo it, 
one can say ht! is not capable of run-
ning the bu.siness. Now, the person 
who wants to run the chit tund 
should have the capability, he should 
have the capacity and he .c:houlc.l have 
the means also. Now, the point is 
w nether this amount would be locked. 
up and if once the man has deposited 
and if he gets the sanction from the 
Registrar ot the chits and if the .inLerv-
tion of legislation i:s to avoid the delay 
in the commencement of the business, 
even after ihat 'ne can immediately 
conunence, he can collect the sub-
scription of the first instalment and 
he iS entitled to get this first instal-
ment without any discount. If he 
starts the business within three days 
of obtaining the sanction he can get 
ha~ amount. T'ne chits value will be 
with him. So, where will be the 
difficulty for this foreman? Have I 
made myself c;lear? So, my submis-
sion would be that the inten.10n of the 
legislation is only to expedite the 
commencement of the business. Other-
wise, what could these people nave 
done? They could have dragged on 
this commencement of the business. 

They would have prolonged it. 1£ the 
members ,are 50, they would collect 

subscription from 40 members and 
th.ey can say, 'We have co ec~ 

scription from only 40. In respect ot 
about 10 persons we are not in a 

position to c6Ilect.' So they can drag 
it for another one year and fuey can 
utilise t!le money of 40 subscribers 

and they c: n misuse the money also. 
In order to avoid thi'.::i, this has been 
done. SO I believe that the apprehen-
sion and

1 

doubts of our hon. Members 
has been cleared. 

One of the b:on. Members has stated 
as to why there is some differE-nce 
between identical clauses 76 and n. 
They are not identical. If a man 
commits the offence for the · secnd 
time, he has to be dealt with deter-
rently. That is why in the case of 
second offence more punishment '.iias 
been provided. 

Hon. Member, Mr. Goyal has raised 
one point saying that particularly 
these prize chits and money circula-
tion schemes have prohibited ·even 
conducting of the business of the con-
ventional chit. Am I correct? 

SHRI KRISHNA KUMAR GOYAL: 
Yes. 

SHRI JANARDHANA POOJARY: 
And he ha·,:; stated. 'Nowhere it has 
been prohibited'. Am I correct? 

SHRI KRISHNA KUMAR GOYAL: 

Y€s. 

PROF. N. 'G. RANGA: You go 
ahead. 

SHRI JANARDHANA POOJARY: 
It is precisely why I just wanted· the 
clarification from him. 

' Now, Sir, you kindly go through the 
definition of 'Prize chits'. Under this 
prize chits and money ci.rculation 
scheme, 'prize chltst include any trans-
action or arrangement 1by whatev-er 
name it is called, uhd€r which a per-
son collects whether as a promotor, 

foreman or agent but does not include 
r. 'conve11tiona1 chit'. 

So, this Act doe8 not cover the con-
ventional chit. It is. therefore , not 
bound by tbis Act. That is why, after 
making a thorough study Of all these 
aspects, the Central Government has 
come up with t:hi'S central Iegfslafion. 
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o ~ Peerless General lnsu:rance 
Co., a point has been raised. This is 
an investment institution coming from 
Calcutta. The West Bengal Gov-
ernment has taken action. But, un-
fortunately, that has been stayed .by 
the High Cour of Calcutta. lit is 
sub judice. Therefore, I do not want 
to comment anything on that. 

·'1t !ilSVI fqf'{ ~ : ~ ~~  rf E?_ 

~ ~ fai: r1 ~~ \ii,;{t; ~~ ~ ~ _, 
~  ~  °tir.; , ~  ij ~ ~  ii t_, ~  · i 
~~  lilTlfT ~~ 1  cf.?;q__'lc CF\ ~~ ~ 

~ 1 e  ~  ~ 1 u;<fll ~ ~~~ 

~1 11 1 f<f.€i 'SfCf.fl: cFi ~  ~c  ~  ¢ CiiB' 

~~ · ~  o ~ ~ lt'T ~  ~  

't;'f ~  «co ~ 'fT ~  / ~ al .af \JMT 

:qrfQ:lt I . 

SHHl JANARDHANA POOJARY: 
.As I stated e~ er, it is a sub judice 
matte1:. It is under the consideration 
ot i.b61 C.:overnment and we will defini-
tely ~ 1tke necessary action at the ap-
ro r~ e time. 

As X stated earlier, action is being 
taken by the West Besgal Govern-
ment. Unfortunately, that has been 
stayed. 

I think the hon. Members will 
pard1m me for not meeting all the 
point I,. 

....1-.-t_ 

MR, UEP.UTY-SPEAKER: You have 
made a\l the points. There is no de-
mand ft om this side. 

SHfU JANARDHANA PGOJARY: 
My 11abmission to the House is let us 
give a fair trial to this legislation. 
Let ~ see whether it works. Let us 
not Ct>lle to hasty conclusions. Let 
us not get along with the presumption 
that it iS not going to funct!on. The 
intention of the Government is to see 
· that this a-oes on a. soqnct .t:ootin2 and 
on sound lines. 

On the ~  of our experience if we 
see that it is not• going to work, we 

can .have amendments also. Let us 
wait and see as to how it works as 
the intention is very good, as admit-_ 
ted by the hon. Members. · 

I sincerely thank tbe hen. Members 
f.or their valuable sug&esdons. I hope 
they will not press for their amend-
ment and permit me to get it passed 
including my amendments. 

MR. DEPUTY-SPEAKER: The ques-

tion is: 

"That the Bill to provide for re-
gulation of chit funds and for mat-
ters connected .herewith, as report-· 
ed by the Select Committee, be 
taken into consideration.'' 

Those in favour will please say 
'Aye' 

SEVERAL HON. MEMBERS: 'Aye'. 
MR. DEPUTY -SPEAKER: Those 
against will please say 'No', 

SOME HON. MEMBERS: 'No' 

MR. DEPUTY-SPEAKER: I think 
the 'Ayes' ~a e it. The 'Ayes' have it. 

SHRI KRISHNA KUMAR GOYAL: 
The 'Noes' have it. 

MR. DEPUTY-SPEAKER : Let the 
lobbies be cleared. 

The Lobbies have been cleared. 
The question is:-

"That the Bill to provide for the 
regulation of chit funds and for matters 
c,onnected therewith, as reported by 
the Select Committee be taken into 
consideration,'' 

The motion was adopted. 

MR. _DEPUTY-SPEAKER: The 
o ~e will take up clause-by-clause 
consideration. 

MR. DEPUTY-lSPEAKER: Amend-
ment No. 35, Shri o ,a~h Chater-
jee-not i:>resent. 

I shall put bobb. the clauses 2 and 
3 toa-ether. 
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The question is: 

"The Clauses 2 and 3 stand part of 

the Bill." 

1'he motion was adopted. 

Cl.a:u.ses 2 and 3 were added to ~ e Bill 
Clause 4-(Prohibition of chits not 
sanctioned or registered under the 

Acts 

SHRI JANARDHANA POOJARY: 
Sir, I beg to mo,ve: 

Page 4, line 4- , 

after "chit business'', inset-

"and s€ntenced to imprison-
ment for any such offence.'' (3) 

SHIU! BHIKU RAM JAIN: I am not 
moving my amendment. 

SHRI BAPUSAHEB PARULEKAR 
(Ratna.giri): Sir, I beg to move: 

"Page 4,-

omit lines 3 and 4." (23) 

"Page 4,-

after line 13, insert--

I • 

"Provided further fuat if 
any such defaultlviolation is 
rectified before the actual grant 
or previous sanction, the de-
fault/ violation, shall be condon-

ed.'' (24) 

MR. DEPUTY-SPEAKER: Shri 
Somnath Chatterjee-not present. 

SHR I N. DENNIS (Nagercoi1): I 
am not moving my amendment. 

MR. DEPUTY-SPEAKER: Now, I 
put Amendment No. 3 to Clauae 4 
mov-ecl ·by Shri Janardhana Poojary 
to the vote of the House. 

The question is: 

Pal ·a 4, line 4,-

J fte-r "chit ibusiness", insert-

••ocl senten<:ed to imprisonment 
1or any such offence." (3) 

The motion was adopted. 

MR. DEPUTY-SPEAK.ER: I put 
Amendment Nos. 23 and 24 moved 
Shri Bapusaheb Paxulekar to vote. 

Amendments Nos. 23 and 24 were put 
and negatived. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 4, as amended, stand 
part of the Bill." 

The motion was adopted. 

Clause 4. as amended was added to the 
Bill. 

Clauses 5 and 6 were added to t h e 
Bill. 

Clause 7-(FiUing of the agreement) t 

SHRI JANARDHANA POOJARY: 
Sir, I beg t.o move: 

Page 6, line 9,-

a~er  u.chit bu:sines_s'', insert-

"an'd sentenced to imprison-
ment for any such ofrence". (4) 

SHRI BAPUSAHEB PARULEKAR: 
Sir, I beg to move: 

Page 0,-

omit lines 8 and 9. (25) 

Page, 6-

after line 13, insert--

"Provided further that if ;my 
such defaultlviolation ;5 rec~ 

fied before the registration of 
the chit a2"feement, the default I 
violation i:hall be e:o11.doned". 
(26) 

MR. ~  Nuw, I 
Put Amendment No!. 25 and 213 mov-
ed by Shri Bapusaheb Parulekar to 
vote. 

Amendments Nos. 25 an.d ~  wett-put'1 
and e ~ ed · 

MR. DEPUTY-SPEAKER: I, now 
put Amendment No. 4 to Clause 7 
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moved by Shri Janardhana Poojary to 
vote: 

The question is: I 

- · I 

"Page 6, line 9,-

after "chit business'' insert-
"and sentenced to imprison-
ment fo rany 5uch offence.'' ~  

The motion was adopted. 

rvnt. :CEPUTY SPEAKER: The 
question is: 

"That Clause 7, amended, star..d 
p.-rt -0f the Bill.'' · 

The motion wa5 adopted. 

Clause 7, as amended, was a.dcled to 
the Bill. .. 

CLm.is-e 8 to · 12 were ad(led to 
the Bill. . . 

CLause 13 (Agg•regate am.ount of Chit ) 

SHRL BAPUSAHEB PAHULEKAR: 
S'.ir, I beg to move: 

Page 8, Jine 9,-

omil "not less· thun'' (27) 

MR. DEPUTY-SPEAKER: I put 
Amendment No. 27 moved b y Shri 
P aruleka r to the \"Ote of the House. 

Amendment No. 27 was pu.t and nega-
tived. 

MR DEPUTY -SPEAKER: The 
question is: 

"That Clause 13 stand part of the 
Bill.'' 

The motion was ndoi,:-ted. 
Clause 13 was added to the Bill. 

Clauses 14 and 15 were added to the 
Bill. 

Clause f6-Date, time and place of 
c.:on.ducting chits) 

SHRI BAPUSAHEB PARULEKAR: 
Sir, I beg to move: 

Page 9, line 7-

for "subscribers" .. substit;ute 
~ e  (28) 

MR. DEPUTY-SPEAKER: I shall 
now Put the amendment moved by 
Shri Bapusa.heb Parulekar, No. 28 to 
the vote· of the House. 

Amendment No. 28 was put 
and nevatived. 

MR. DEPUTY-SPEAKER: I will 
now put the Clause ta vote. 

The question is: 

"That Clause 16 stand part of the 
Bill." 

The motion was adopted. 

Clause 16 was added to the Bill. 

Clause 17-(Minutes of proceedings) 

SHRI BAPUSAHEB PARULEXAR: 
Sir, I heg to move: 

Page 9, line 15,-

for ''who are" substitute "if" 
(29) 

MR. DEPUTY-SPEAKER: ll shall 
now put the amendment moved by 
Shri Bapusaheb Parulekar No. 29 to 
the vote of the House. ' 

Amendment No. 29 was put and 
negatived. 

MR. DEPUTY-SPEAKER: I will 
now put the Clause to vote. 

The question is: 

"That Clause 17 stand part of the 
Bill." 

The moUon Was adopted. 

Clause l 7was ad.ded to the Bill. 

Clauses Ia and 19 were added to the 
Bill. 

Clause 20-(Security to be gi.ven by 

forema.n 

SHRI BAPUSAHEB PARULEKAR· 
Sir, I beg to move: ·'· 

Page 10, line 7  -

for ''applying :for a prev.lou5 sanc-
tion under section ~,, 

substittd.e ''filing of chit agree-
me,nt under section 7" (30.) · 
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MR. DEPUTY-SPEAKER: I shall 
now put the amendment moved by 
Shri Bapusaheb Parulekar, No. 30 to 
the vote of the House. 

Amendment No. 30 was put and 
negatived. 

I 

,MR. DEPUTY-SPEAKER: I will now 
put Clause 20 to ,vo:e. The question 
is: 

''That Clauses 20 stand part of the 
Bill." 

The motion was adopted. 

Cltiuse 20 was added to the Bill. 

Cla:use 21 was added to the Bill. 

Clause 22-(Duties of foreman)' 

SHR!. BAPUSAHEB PARULEKAR: 
Sir, f beg to move: 

Page 11, line 42 --

after ''until the'' insert "last" 
(31) 

MR. DEPUTY-SPEAKER: I shall 
now put the amendment moved by 

Shri Bapusaheb Parulekar, No. 31 to 
the vote of the House. 

Amendment No. 31 was put and 
negatived. 

MR. DEPUTY-SPEAKER: I will 
now put Clause 22 to vate. 

The question is: 

"That Clause 22 do stand part of 
the Bill.'' 

The motion was adopted. 

Clause 22 was added to the Bil!. 

Clauses 23 to 29 were added to the 
Bill. 

Cl 30-(Amoun.ts due to default-ause 
ing subscri ers) 

SHRI R. L. P. VERMA (Kodarma) : 
I beg to move: 

Page 14, a~er line 41, ~

'1Provided that when non-
yrized ·subscriber, claim fo1 

\ \ 

refund of their deposited money, 
they shall be guaranteed refund 
without deducting more than ~ 
per cent of the deposited money." 
(47) 

MR. DEPUTY-SPEAKER: I shall 
now put the amendment moved by 
Shri R. L. P. Verma, No. 47 to the 
vote of the House. 

Amendment No. 47 was put and 
negatived. 

MR. DEPUTY-SPEAKER: I will 
now put Clauses 30 to 73 to vote. 

The question is: 

"That Claauses 30 to 73 stand part 
of the Bill." 

The motion was adopted. 

Clauses 30 to 73 were added to the 
Bill. 

MR. DEPUTY -SPEAKER: I will 
now put Clauses 74 and 75 to .vote. 

The ques1rion is: 

''That Clauses 74 and 75 stand 
part of the Bill.'• 

The motion was adopted. 

Clauses 74 and 75 were added to the 
Bill. 

Clause 76-(Penallties) 

SHRI BAPUSAHEB PARULEJCAR: 
Sir, I beg to move: 

" 

Page 28, line 2,-

for "22" substitut.e-

' 'sub-sections (3). (4), (5) 
and (6) of section 22. sections" 
(32) 

Page ~

after line 14, insert-

"(bb) w-ho conttravenes 01 

fails to comply with the re-
quirement under ec o ~ 

(1) and (2) of section 22; or" 
~  ... 
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MR. DEPUTY-SPEAKER: !, shall 
now put the amendments moved by 
Shri Bapusaheb P arulekar, Nos. 32 
• and 33, to the vote of the House. 

A mend men ts No. 32 and 33 were put 
an d negatived. 

SHRI SATISH AGARWAL (Jai-
pur): Sir, it1 is 5.30 now. We have 
the Half-an-Hour Discussion ... 

MR. DEPUTY-SPEAKER: Let us 
complete this and then take up the 
Half - an-Hour Discussion. The re-
quest has come from the Minister ot 
Parliamentary Affairs. 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA. 
IN S!NGH): I have already request-
ed that the Half-an-Hour discussion 
be taken  up aft•er completing this Bill. 

MR. DEPUTY-SPEAKER: The Minis-
ter of P arliam entary Affairs has made 
a reque::.t. 

SHRI BAPUSAHEB PARULEKAR: 
We should go according to rules. 

MR. DEPUTY-SPEAKER.: He has 
made a request and the sense of the 
House is  also  that. 

The question is: 

''That  Clause 76 stand part of the 
Bill." 

h~ motion w a5 adopted. 
Clause 76 w as added  t o the Bill. 

Clause 77-(Penaliy for second and 
subsequent convictions) 

Amendment Made 

a~e 28, lines 24 and 25.-

for "convicted of an offence 
under this Act · again convicted 
of an offence under this Act", 

substitute-

''convicted of an offence under 
1mb-section (1) or sub-section 

(3) of section 76 is again con-
victed of an offence under any 
of the ~a d sub-sections". (5) 

(Shri Ja:nardhan a Pooja.ry) 

SHRI BAPUSAHEB PARULEKAR; 
I  b ... g to m o .. c : 

Page 28, line 24,-

after "under" insert-

''sub-sections Cl) and (3) of 
ec~ o  76 of'• (34) 

MR. DEPUTY-SPEAKER: I shall 
now put amendment No. 34, moved by 
Shri Bapusaheb Parulekar to the vote 
of the House. 

Amendment No. 34 was put and 
negatived .. 

MR. DEPUTY-SPEAKER: The 
question is : 

'"I:hat Clause 77, as amended, 
s
1

and part of the Bill." 

The motion was adopted. 

Clause 77, as amended, was added. to 

the Bill. 

MR. DEPUTY-SPEAKER: There are 
no amendments given notice of to 

a ~e  78 to 84. The e~ o  if: 

"That1 Clauses 78 to 84 stand part 
Of the Bill." 

The motion was adopted. 

Clatises 78 t o 84 were added to ?he 
Bill. 

Clause 85 was added to the Bill. 

Clause · 86-(Banks not to conduct chit 
business) 

SHRI K. A. RAJAN (Trichur): I 
beg to move: 

Page 36,-

for clause ~, substitute-

"86. Nothing containea in c~ 

shall apply to any chit or con· 
ventional chit promoted by-

(a) a State Government or 
any officer or authority on its 
behalf-; 
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[Shri A:.. K. Rajan] 

(b) a company wholly own-
ed by a State Government 
which does not carry on any 
business other than the con-
ducting of a chit or conven-
tional chit; 

(c) a banking company as 
defined in clause (c) of sec· 
tion 5 of the Banking Regula-
tion Act, 19•9, or a banking 
institution notified by the 
Centfral Government under 
Section 51 of that Act or the 
State Bank of India constitu-
ted under section 3 of the 

a ~ Bank of India Act, 1955 
or a subsidi,uy bank constitu-
ted under section 3 of S ate 
Bank of India (Subsidiary 
Banks) Act, 1959 or a corres_ 
ponding new Bank constitu:-
ed under section 3 of the 
Banking ompanies Acquisi-
tion and Transfer of Under-
taking Act, 1970, or a Region-
al Rural Bank estlablished 
under section 3 of the Region_ 
al Rural Bank Act, 1976· or a 
cooperative Bank as defined 
in clause (b) of section 2 of 

the Reserve Bank of !·ndia 
Act, 1934 · or 

(d) any charitable or edu-
cational institution notified in 
this behalf bY the Statie Gov-
ernment in consulation with 
the Reserve Bank of India." 
(48) 

MR. DEPUTY-SPEAKER: I shall 
now put the amendment moved by 
Shri K . A. Rajan to the vote of the 
House. 

Amendment No. 48 was put and 

negatived. 

MR DEPUTY-SPEAKER: The 

question is: 

"That clause 86 stand part of the 
Bill.'' 

The motion was adopted. 

Clause 86 was added to the Bill. 

Clauses 87 and 88 were added to the 
Biil. 

New Clause SSA-Persoaal liability 
of promoters) 

MR. DEPUTY -SPEAKER: There is 
an amendment given notice ot by 
Shri T. R. Shamanna for insertion of 
a new clause, 88A. Is he moving? 

SHRI T. R. SHAMANN A (Banga-
lore South) :  I am not only moving 
but I also want to say a few words 
about it because it is a very impor-
tant amendment. 

MR DEPUTY-SPEAKER: The 
Minister belongs to your State. Per-
haps you are trying your last chance 
now. 

SHRI T. R SHAMANNA: I beg to 
move: 

Page 30,-

after line 26, insert-

"Perso-
nal lia-

bility of 
Promo-
ters . 

88A. Notwithstanding any-
thing contained in this 
Act, the Central Govern-
ment or the concerned 
State Government shall 
have power to reopen the 
cases of chit funds exist-
ing before the commence-
ment of this Act, where 
the promoters or others 
connected ~ h the chit 
!unds who had misused 
or mis-appropriated the 
the chit funds, either 
fraudulently or negligently 
and caused loss to the 
subscribers, sha]l be made 
personally liable to make 
good the loss sustained by 
chit deals and the money 
recovered and funds avail-
able shall be distributed 
among h ~ sU;bscribers.'' 
(49) 
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The amendment that I am moving is 
a very important one. The amend-
ment, if it is read and brought t o 
your kind notice, it will be easy for 
them t0 understand the ~ or a ce  

It says. 

"Notwithstanding anything con· 
tained in this Act, the Central 
Government or the concerned State 
Governments shall have power to 
reopen the cases of chit funds 
existing before the commence-
ment of this Act, where the pro-
moters or others connected with the 
chit funds who had misused or 
misappropriated the chit funds, 
either fraudulently or negligently 
and ca.used loss to the su!.Jscribers. 
shall bQ made personally liable to 
mak good the  loss sustained by chit 
de. ls and the money r ecovered anct 
funds available shall be distributed 
among the subscribe rs." 

As one of the m ember s of the SElcd 
Committee normally I should not 
have given notice of the amendment 
or taken the opportunity to speak. 
But in.spite of it, I find a very im-
portant point has been  left out and, 
therefore I am forced to give this , . 
amendment and press for  it for this 
reason. that thousands of people have 
lost their money. The committee 
visited Ahrnedabad, Bombay, Banga-
lore and Tamilnadu. Wherever we 
went we found that there is a strong 
plea that something has to b e d~ e  

Many  families have lost huge o e~  

For instance the Sundarshan Chit , .  . 
Fund hi.S misused and m1sappropn-
ated monies to the extent of Rs. 8 

crores and thousands. of · families 
have been pUtt to great hardshi·P 
and these people who have played 
fraud, mischief and misappropriated 

public money should not be: allowed 
to go scot free. 

In this connection, the Committee 
had the wise guidance of our hon. 
Minister, Mr. e ~a ara a  and also 
was given all facilities by our Chair-
man. Many points were raised, name-
ly, whether chit funds are to be 
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allowed to continue or completely 
banned; secondly, whether commer-
cial banks ana societies should do 

this bµsiness or not or is it desirable 
to allow individuals to be promoters, 
what is the capital to be put in and 
what is the number of instalments to 
be paid and what is the maximum 
discount to be allowed, etc. All these 
points were discussed and they were 
discussed fuUy and then decisions 
taken The only thing that has been 
let o~  in the Bill is that the rascals 
who have swindled and misused pea· 
ple's money are left out and are 
allowed to escape. Assur:.mc2s were 
given by the Committee to the wit· 
nesses who appeared before the Com-
mittee that w e will do something to 
see that their interest is safeguarded. 
After doing all this, if those who 
have done heinous crimes ana swin-
dled public funds are left out, we 
will be doing a lot of injustice to the 
investing public. Furthermore. I may 
tell you that these companies have 
investea their monies and purchased 
huge properties. So it is not wise and 
~ea o a e  to leave these peoole who 
have done great injustice to the pea· 
o1e. I am ~ a  some law has been 
brought and if there are any loop· 
holes w e can make changes late r <ln. 
But ~  this  stage I press upon the 
hon. Membe rs and throu,gh y o u I re-
quest the Members and the Minister 
to see tha t mv amendment which is 
reasonabJP. and necessary is approve<l 
and acreoted ana induded as part 
of the 'Bill that we have got here. 

SHRI JANARDHANA POOJARY: 
I fullv sharf' the ~o cer  of the hon. 
Member. Unfortunately or fortun-
ately he han an opporunitv to go 
hr~ h all these aspects'. He was 
one of h~ members of the Select 
Committee Not only that this aspect 
has also · been considered by the 
Select Committee and also by the 
Government. Hence I kindly reques:t 
our hon. Mem her not to press for it. 

So far as the  irregularities com-
mitted earlier by some of the ohit 
companies, action has been taken ... 
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DR. SUBRAMANIAM SWAMY 
(Bombay North East): What about 
Sudarshan Chit Funds? 

SHRI JAN ARDHAN A POOJARY: 
It is pending in the High Court. 

MR DEPUTY -SPEAKER: Please . 
give a separate notice. You answer 
only to Mr. Shamanna. 

SHRI JANARDHANA POOJARY: 
r'lt is a mater of sub-judice. I humbly 
submit that this is not acceptable to 
me. He may kindly withdraw his 
amendment. 

MR DEPUTY-SPEAKER: The 
question is: 

"after line 26, insert-

''Pe.1 sonnal 
liability 
of promo-· 
ters. 

88A. Notwithstanding any-
thing contained in this 
Act, the Central, Govern-
ment or the concerned 
State Governments 
shall have powe1r ·to 
reopen the cases 

of chit funds existing be-
fore the commencement • 
of this Act, where the 
promoters or others con-
nected with the chit fUnds 
who had misused or :rpis-
appropriated the chit 

funds, either fraudulen-
tly or negligently and 
caused loss to the 
sulisicribers N-iaU 

' ' be made personally 
liable to make good the 
loss sustained by chit 
deals and the money re-
covered and funds avail-

able shall be distributed 
among the subscribers". 
(49) 

The Lok Sabha divided; 
l ,, -: ' J 

Division No. 10] 

AYES 

Agarwal, Shri Satish 
Basu, Shri Chitta 

Bhim Singh, Shri 

[17.47 hrs. 

'Dandavate, Prof. Madhu 
Digarnber Singh, Shri 
Giri, Shri Sudhir 
Hannan Mollah, Shri 
Horo, Shri N. E. 
Madhukar, Shri Kamla Mishra 
Nihal Singh, Shri 
Pandit, Dr. Vasant Kumar 
Paranjpe, Shri Baburao 
Parulekar, Shri Bapusaheb 
Rajda, Shri Ratansinh 
Saha, Shri Ajit Kumar 
Shamanna, Shri T.R. 
Shejwalkar, Shri N. K. 
Swamy, Dr. Subramaniam 
Tirkey, Shri Pius 
Varma, Shri Ravindra 
Verma, Shri R.L.P. 
Zaina} Abedin, Shri 

NOES 

Abbasi, Shri Kazi Jalil 
Arakal, Shri Xavier 
Azad, Shri Bhagwat Jha 
Azad, Shri Ghulam Nabi 
Baleshwar Ram, Shd 
Banatwalla, Shri G. M. 
Bansi Lal, Shri 
Bhagat, Shri B.R. 
'.Bhakta, Shri Manoranjan 
Bheekhabhai, Shri 
Bhoi, Dr. Krupasindhu 

Bhole, Shri R. R. 
Chandra Shekhar Singh Shri , 
Chennupati, Shrimati Vidya 
Dabhi, Shri Ajitsinh 
Dalbir Singh, Shri 

Damor, Shri Somjibhai 

Dennis, Shri N. 
Desai, Shri B. V. 
Digvijay Sinh, Shri 
Dogra, Shri G. L. 
Dubey, Shri Ramnath 

• 
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Era Anbarasu, Shri 

Gaekwad, Shri R. P. 

Gandhi, Shri Rajlv 

Ghufran Azam, Shri 

Gomango, Shri Giridhar 

Jadeja, Shri Daulat Sinhji 

Jain, Shri Bhiku Ram 

Jain, Shrl Virdhi Chander 

Jena, Shri Chintamani . 

Kaushal, Shri Jagan Nath 

Kuchan, Shri Gangadhar S 

Lakkappa, Shri K. 

Makwana, Shri Narsinh 

Mallikarjun, Shri 

Mallu, Shri Anantha Rarnulu 

Mishra, Shri Uma Kant 

Misra Shri Harinatha 
' 

Murthy Shri Kusuma .Krishna 
' . . 

Naik, Shri G. Dt·varaya 

Namgyal, Shri P. 

Panday, Shri Kedar 

Pandey, Shri Krishna Chandra 

Panigrahi, Shri Chintamani 

Parashar, Prof. Narain Chand 

Patel, Shri Shantubhai 

Patil, Shri A. T. 

Patil, Shri Balasaheb Vikhe 

Patil, Shri Chandrabhan Athare 

Patil, Shri Shivraj V. 

Patil, Shri Uttamrao 

Patnaik, Shrimati Jayanti 

Pattabhi Rama Rao, Shri S. B. P. 

Phulwariya, Shri Virda Ram 

Poojary, Shri Janardhana 

Ramamurthy, Shri K. 

Rane, Shrimati Sanyogta 

Ranga, Prof. N. G. 

Rao, Shri M. N agcswara 

Rao, Shri M . S. Sanjeevi 

'Rathod, Shri Uttam 

Raut, Shri Bhola 

Rawat, Shri Harish 

Sahu, Shri Shiv Pra'Sad 

Satya Deo Singh, Prof. 

Sawant, Shri T. M. 

Sebastian, Shri S. A. Dorai 

Sethi, Shri Arjun 

Shailani, Shri Chandra Pal 

Sharma, Shri Kali Charan 

Sharma, Shri Nand K.ishore 

Sharma Shri Nawal Kishore , 
Shastri, Shri Hari Krishna 

Sidanal, Shri S. B. 

Singh, Dr. B. N. 

Singh, Kumari Pushpa Devi 

Singh Deo, Shri K. P. 

Sparrow, Shri R. S. 

Sulltanpuri Shri Krishan· Dutt 
' 

Sunder Singh, Shri 

Tariq Anwar, Shri 

Tayyab Hussain, Shri 

Tewary, P rof. K.  K. 

Thorat, Shri Bhausaheb 

Thungon, Shri P. K. 

Tiwari, Shri Chandra Bhal Mani 

Vairale, Shri Madhusudan 

Venkataraman, Shri R. 

Venkatasubbaiah, Shri P. 

Verma Shri Deen Bandhu 
' 

Vyas, Shri Girdhari Lal 

Yadav, Shri Ram Singh 

Yazdani, Dr. Golam 

MR DEPUTY-SPEAKFR: Subject 
to co;redion the result• of the Divi-
sion is: 

Ayes-22; Noes-31. 

The Noes have it. The Noes have it, 
The motion is negatived. 

*The following Members also >reco·rded their votes for NOES. 
Shri · P. V. ara~d ha Rao, Shri Ramayan Rai, Shri A. Senapathi 

Gounder. 
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The motion was negatived. 

MR. DEPUTY-SPEAKER: 'There 
are n0 amendments to Clauses an and 
90. 1 will put them to the vote of the 
House. The question is: 

"That clauses 89 ana 90 stand 
part of the Bill." 

The motion wa.s adopted. 

Clauses 89 and 90 were added to the 
Bill. 

The schedule was added to the Bill. 

Cla.use 1-(Short title, extient and 
commencement) 

MR. DEPUTY -SPEAKER: There is 
Government amendment. 

Amendment made: 

"Page 1, line 5,-

for "1981", substitute "1982" 
(2) 

( Shri J anardhana Poojary) 

MR DEPUTY-SPEAKER: The 

question is: 

"That Clause l, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 1, as amended, was added to 
the Bill. 

Enacting Formula 

MR. DEPUTY-CHAIRMAN: Now, 
we take up Enacting Formula. There 
is Government amendment. 

Amendment rnacLe: 

"Page I, line 1,-

for ''thirty-second'', substitute 
"Thirt:;-third" ". (1.) 

(Shri Janardhana Poojary) 

MR. DEPUTY-SPEAKER: The 
question is: : 

to NTC for S1.Lpply of cloth (HAH Dis.) 

"That the Enacting Formula, as 
amended, stand part of the Bill." 

The motion was adopted. 

The Enacting Forniu.la, as amended, 
was adde.d to the Bilt. 

The Title was added to the Bill. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE. (SHRI 
JANARDHANA POOJARY): Sir, l 
beg to move: 

"That the Bill, as amended, be 
passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill, as aml'nded, be 
passed." 

The motion was adopted. 

17.49 hrs. 

HALF-AN-HOUR DISCUSSION 

TENDER FROM MINISTRY OF DEFENCi TO 

NTC FOI1 SUI'PL Y OF CLOT: 

MR. D EPUTY-SPEAKER: Now, the 
House will take up Half-an-Hour dis-
cuss10n. 
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